HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

No: ??é;)/ 2o/ Dated: 24/6/20)7

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Rahil Ahmad Khanday
S/O Mohd Jabar Khanday
R/O Charigam, Herpora, Tehsil Sallar, District Anantnag

vide Notification No.478 dated 10.12.2020 has been declared as
Absolute/Final.

o
By Order M
G

- )"
(Mohammad Yasin Beigh)

Registrar (Adm.)

g
No: 37—5’?0‘77/@/@0&%: Jé/ﬁ/ 207 35

Copy forwarded to the: -

i B Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Anantnag.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Rahil Ahmad Khanday, Advocate

...... for information and necessary action.

o b QS/U%
Registrar (Adm.)

)5\8'




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥ % ¥k

NOTIFICATION

No: 377 ;fw/gzoated: 26/8 /%057

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Zahid Hassan

S/0O Gulam Hassan Bhat

R/O Wadipora, Ompora, Tehsil & District Budgam

vide Notification No.1786 dated 08.05.2020 has been declared as

Absolute/Final.

By Order 0 TE >

e
(Mohamm asin Beigh)

RegistrwAdm.)
1 [
No: 3?0717'69*&;/2/6&9& Qé/&/%:‘/

Copy forwarded to the: -

%S

i Principal District and Sessions Judge, Budgam.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Budgam.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

1 Mr. Zahid Hassan, Advocate

...... for information and necessary action.

)

\ s

d
Registrar (Adm.) % 5
o\



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: z2zp ;702//04 Dated: 24/ 8/ 205/

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Yasmeena Jan

D/O Mohd Akbar Wani

R/O Murran, Wani Mohalla, Tehsil & District Pulwama

vide Notification No.1672 dated 16.03.2020 has been declared as

Absolute/Final.

By Order VM
- '2')’0qe
(Mohammad Yasin Beigh)

Registrﬁl;/(Adm.)
-\

No: 3 }ﬁﬂé“qé/ﬁ?/éﬂf’ated: ‘Qé/&/ 929)7’ »
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.
4. President, District Bar Association, Pulwama.
5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
p Ms. Yasmeena Jan, Advocate
...... for information and necessary action.

»

s
o8 Z g
i L
Registrar (Adm.)

5|8



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥ k ¥

NOTIFICATION

No: ;ZQ? M}//A;Dated: 26/6/ 205/

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Aliya Sadeeq
D/O Mohd Sadeeq Peerzada
R/O Village Peernia, Tehsil Boniyar, District Baramulla

vide Notification No.1761 dated 06.05.2020 has been declared as
Absolute/Final.

By Order %
- gt ik WISm%
(Mohammad Yasin Beigh)
Registrawdm.)

B
No: 2287%-F 0{42/649(1: /0 505/ 2

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4, President, District Bar Association, Baramulla.

9 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Ms. Aliya Sadeeq, Advocate
/
\J"A . ‘
\/OJ\ Sr()g e

...... for information and necessary action.
")

Sty
Registrar (Adm.)

242



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥ ok ok

NOTIFICATION

No: ?80&9 >oyDated: _26/8/ 2077

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Stanzin Yangdol

D/O Chhering Samphel

R/O 24 Village Achanathang, P.O/Tehsil. Khalri, Bus Stand District Leh
vide Notification No.1657 dated 12.03.2020 has been declared as

Absolute/Final.

By Order ‘ \/W

. :
(Mohammad Yasin Beigh)
Registrar (Adm.)

No: 3?90;2‘9//@’/5/ Dated: A4/8/ 202/ . 7'5@

Copy forwarded to the: -

1. Principal District and Sessions Judge, Leh.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Leh.

9 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

I Ms. Stanzin Yangdol, Advocate

...... for information and necessary action.

.
Registrar (Adm.)

7,5\%



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ¥

NOTIFICATION

No: 26/ ;,) Jo/Py Dated: _24/ 9/ 295

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mohd Muddassar

S/O Mushtaq Ahmed

R/0O H.No.20, Phase-Ist, Housing Colony, Tehsil & Distt. Udhampur

vide Notification No.1626 dated 12.03.2020 has been declared as

Absolute/Final.

By Order w

(Mohamma asin Beigh)
Reglstrar (Adm.)

G Y
No: 3?9/0*’7//?‘5//L)’ Dated: =26 /0 o/ 202/ . o \
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4, President, District Bar Association, Udhampur.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

1. Mr. Mohd Muddassar, Advocate

...... for information and necessary action.

(}g"

Reglstrar (Adm. ) 25

W




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k ¥

NOTIFICATION

No: ?&22}90)1/@ Dated: 26/0 8/202

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Mehak Sharma
D/O Heman Chander
R/O H.No.164/Sec.4, Nanak Nagar, Jammu

vide Notification No.1635 dated 12.03.2020 has been declared as
Absolute/Final.

By Order )\/‘w"%’v\
e 2

(Mohammad Yasin Beigh)
RegistradF'Vl(/Adm.)

\0
No: 326/8 -25//4/ pDated: 24/0 07/)0}/ ” \
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7 Ms. Mehak Sharma, Advocate

...... for information and necessary action.

\/‘Wﬂ
£ NS~
Registrar (Adm.)

55 \6



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok %

NOTIFICATION

No: 7> Vc;}za)//@ Dated: 2€ / 06/ 20>

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Meenu Lamba
D/O Ashok Lamba
R/O H.No.79/3, Adarsh nagar, Bantalab, Jammu

vide Notification No.1721 dated 17.03.2020 has been declared as
Absolute/Final.

By Order \/ 4‘

(Mohammad Yasin Beigh)
Reglstrag;/(Adm.)

<\
No: 37‘9}5‘5‘5/£¢/C/Dated: 2¢/08/ D0>/ 75\
Copy forwarded to the: - g

i, Principal District and Sessions Judge, Jammu.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

Y Ms. Meenu Lamba, Advocate

...... for information and necessary action.

e

Reglstrar (Adm. ) i

2> \%‘



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% %k %

NOTIFICATION

No: ?é’éf;?/?ﬁg//ﬂé Dated: 26/68/0°/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Rachana Dogra

D/O Manohar Lal

R/O Ward No.2, House No0.19 Near M.C. Office Tehsil Bari Brahmana,
Distriet Samba

vide Notification No.1729 dated 17.03.2020 has been declared as

Absolute/Final.

By Order \/w W

> o
(Mohammad Yasin Beigh)

Registrag;iAdm.)
No: 37"759’4”/@/4” Dated: &6/057/)”)7 ; }S\Q

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4, President, District Bar Association, Samba.

o, CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Rachana Dogra, Advocate

...... for information and necessary action.

»

ﬂ : -~
Registrar (Adm.)2>

1S \9‘



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
£ B

NOTIFICATION

No:‘?&f;}’oﬂ/@Dated: 2¢/08/ 0%

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Fazila Igbal

D/O Mohd Igbal Jan

R/O Jana Mohalla, Tehsil & District Shopian

vide Notification No.1586 dated 10.03.2020 has been declared as

Absolute/Final.

By Order P 5 \/ M

(Mohammad Yasin Beigh)
Registrar (Adm.)

No: 379 g’l”‘ﬁ/é/égated: 24%0&/%)9% 7’5\@ |

Copy forwarded to the: -

1: Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Shopian.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Ms. Fazila Igbal, Advocate

...... for information and necessary action.

iy ,)_gfoié")’

Registrar (Adm.)

25\9




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ¥

NOTIFICATION

No: 786 2}')0)//17 Dated: 26/08/2057

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Gh Rasool Shah
S/O Gh Qadir Shah
R/O Check-I-Drugmulla, Kupwara

vide Notification No.1591 dated 10.03.2020 has been declared as
Absolute/Final.

By Order M
d ’ \/ )-Sra%

r‘-’ . -
(Mohammad Yasin Beigh)

Registrar (Adm.)

No: 22750 "ﬂ/}%/@ated: = 4 / X / 205/ 75\@
Copy forwarded to the: - :

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Kupwara.

9. CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

Vi Mr. Gh Rasool Shah, Advocate

...... for information and necessary action.

o
AL -

Registrar (Adm.)



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k K

NOTIFICATION

No: 76’??%2/4 Dated: 26/00/ 2027

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Vikky Jan
D/O Mohammad Amin Thoker
R/O Sopat Tanpora, Thoker Mohalla, Tehsil Devsar, District Kulgam
vide Notification No.1169 dated 10.01.2020 has been declared as
Absolute/Final.
L 2
By Order
el 7570
(Mohammad Yasin Beigh)

Registr§rV(Adm.)
. 45, . 28/68/200 »5\9
No: 27950 : %/MDated. 4

Copy forwarded to the: -

=

1 Principal District and Sessions Judge, Kulgam.
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.
4, President, District Bar Association, Kulgam.
5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
T« Ms. Vikky Jan, Advocate
...... for information and necessary action.

2

v
oL
e \_/95’0&/))
Registrar (Adm.)

7,'5‘9'



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ¥

NOTIFICATION

No: 768 9)>7/# Dated: __2¢/08/ >0

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Tabassum Igball

S/0O Mohd Igbal

R/O Manoo, Tehsil Gandoh, District Doda

A/P Green Valley Enclave, Lower Ghaziabad, Sunjwan, Jammu

vide Notification No.1191 dated 10.01.2020 has been declared as

Absolute/Final.

r
By Ord \M
y vrdaer T 15’0&

(Mohammad Yasin Beigh)

Registrg/(Adm.)

S
No: 329 44-23/Rs fypated: _ 2408 ooz P
Copy forwarded to the: -

< Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Doda.

9 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7 Mr. Tabassum Igball, Advocate

...... for information and necessary action.

»

J-A%r’)’\
o 25
Registrar (Adm.)

dep



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K K

NOTIFICATION

No: ?@?M?%Dated: 26/068/>0>/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sudershan Sharma

S/O Faishon Chand Sharma

R/O Village Gadethar, Tehsil Gundana, District Doda

A/P H.No.77, Sec-B2, Lane-4 Laxmi Puram, Ban Talab, Jammu

vide Notification No.1181 dated 10.01.2020 has been declared as
Absolute/Final.

By Order b\/ W\

- 6 o
(Mohammad Yasin Beigh)

Reg'Qitr/aﬁAdm.)
No: 32924~ &//C/ppated: 28 /0 /295 25\¥
Copy forwarded to the: - :

1. Principal District and Sessions Judge, Bhaderwah.
2, Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.
4. President, District Bar Association, Doda.
5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
{ f Mr. Sudershan Sharma, Advocate
...... for information and necessary action.

24

Ay
Registrar (Adm.)

b 5



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k¥

NOTIFICATION

No: ?90/4;»97/@03'(%; 28/008/%>7

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Vishal Kotwal

S/0 Ashok Kumar Kotwal

R/O Village Jalga Chinta, Subar Nag Mandir, Tehsil Bhaderwah, District
Doda

vide Notification No.1167 dated 10.01.2020 has been declared as

Absolute/Final.

Py
By Order T \/W
(Mohammad Yasin Beigh)
Registrgj (Adm.)
' 0
No: 3290298/ /ppated: 28 /0 7/ 20 27 A

Copy forwarded to the: -

; f Principal District and Sessions Judge, Bhaderwah.

L Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Doda.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7, Mr. Vishal Kotwal, Advocate

...... for information and necessary action.

N\ eme

Registrar (Adm.)

25 |®




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

NOTIFICATION

No: 39/ G)opw/#sDated: _26/08 /0%

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Vishali Rajput
D/O Parshotam Singh
R/O H.No.66, Ward No.6, VPO Akalpur, Jammu

vide Notification No.1161 dated 10.01.2020 has been declared as
Absolute/Final.

By Order 5 o \/W

(Mohammad Yasin Beigh)

Re'gis_trai/(Adm.)
c|B
No: 2299/ - 9557//’7/£ﬁ Dated: 2'6/0 0'7/)&97‘ 2|

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Ms. Vishali Rajput, Advocate

...... for information and necessary action.

2 \
Registrar (Adm.

7,5-\9 :



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

NOTIFICATION

No: 794 ’,///(QM Dated: &7 6-08->0>

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sunashi Jandyal

D/O Jagdish Raj

R/O Seri Bazar, Tehsil Bhaderwah, District Doda

A/P H.No.396, Bakshi Nagar, Jammu

vide Notification No.1202 dated 10.01.2020 has been declared as

Absolute/Final.

By Order \/ %/\

) A
(Mohammad Yasin Beigh)

Reglstrg(Adm.)
et 411 i
No:??qq? 28006/ /Dated: %JM!M”\

Copy forwarded to the: -

2 Principal District and Sessions Judge, Bhaderwah.
Z Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4. President, District Bar Association, Doda.

B CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Ms. Sunashi Jandyal, Advocate

...... for information and necessary action.

J.d'
S A
g ').5’0
Registrar (Adm.)

25 \@



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

NOTIFICATION

No: 7712 850 Dated: D608 -1,
[

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Nighat Nazir
D/O Nazir Ahmad Malik
R/O Yaseen Colony Kanispora, Yaseen Colony, Baramulla

vide Notification No.1058 dated 09.01.2020 has been declared as
Absolute/Final.

By Order %’1’
y Mot k‘/w,,_grd@
(Mohamnrad Yas

in Beigh)
Registr'{b; (Adm.)
5\8
Y 75|
No: 28007/ /leDated: DB -0/
Copy forwarded to the: - ;
; Principal District and Sessions Judge, Baramulla.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4, President, District Bar Association, Baramulla.

a9t CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

2 Ms. Nighat Nazir, Advocate

...... for information and necessary action.

- \/W

Registrar (Adm.)

q,s’\e



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No:_f?ﬂ’/”u,lt 202/ Dated: D4-0 8222/
/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Rahat Afridi

S/0 1. Afridi

R/O H.No.4, Veshnavi Enclave, Sector-7, Tehsil Channi Himmat,
Jammu

vide Notification No.1080 dated 10.01.2020 has been declared as
Absolute/Final.

| g
By Order oy \/wa. 5,0?;)/\

(Mohammad Yasin Beigh)
RegistraQrV(Adm.)

NO:Q&BIS"}ZMZ‘U,[%ated: D6-08-D02/, 2519

Copy forwarded to the: -

(P Principal District and Sessions Judge, Jammu.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

Te Mr. Rahat Afridi, Advocate

...... for information and necessary action.

Registrar (Adm.)

}g\@ i



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ok

NOTIFICATION

No: 795 0] 221 Dated: D4-868-202/
<

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Naseem Qadri
S/O Mohmad Yousuf Qadri
R/O E-16, Abu Bakar-Colony Bemina By-Pass, Srinagar

vide Notification No.857 dated 17.10.2018 has been declared as
Absolute/Final.

By Order bW
> Y

(Mohammad Yasin Beigh)
Registrar (Adm.)

No: %800?%’39/491,{{0&9& 28 -0§-20>/, 'Vg\a

Copy forwarded to the: -

Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

;4 Mr. Naseem Qadri, Advocate

...... for information and necessary action.

ok
oL 2
A\ g

Registrar (Adm.)

7/§\8 |




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ¥

NOTIFICATION

No: 798 o Z02) Dated: Lf-08-20>1

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Feroz Ahmad Najar

S/O Gh Mohd Najar

R/QO Batmaloo, Srinagar

vide Notification No.30 dated 15.09.2020 has been declared as

Absolute/Final.

\;}‘ 7
By Ord . %
gt
(Mohammad Yasin Beigh)
Registrar (Adm.)

No: 2 80&}'3&/@2’! Wpated: 2-6-08 “'?’0 2], ?’5\8

Copy forwarded to the: -

1 Principal District and Sessions Judge, Srinagar.

Z. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

e Mr. Feroz Ahmad Najar, Advocate

...... for information and necessary action.

P

L K

M’ 0.5"{%
Registrar (Adm.)

19\6"




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% ¥k x

NOTIFICATION

No: 772 2} 22 Dated: 26-08 >0/,

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Murtaza Ahmed Qureshi
S/O Akhter Hussain
R/O Ari, Ward No.4, Mardhanshah, Tehsil Mandhar, District Poonch

vide Notification No.1619 dated 12.03.2020 has been declared as
Absolute/Final.

\/\, »
By Order oL /0\5’3)\
SRR <
3 0
(Mohammad Yasin Beigh)
Registrg; (Adm.)
§\9
No: 2'&)[;‘%.I"lﬂg’/ﬁzg’/WDated: %'—6&“ )0)’/. i
’ L
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
9 Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.
4. President, District Bar Association, Poonch.
5 CPC e-Courts High Court of J&K Srinagar for uploading on the

official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
g Mr. Murtaza Ahmed Qureshi, Advocate
...... for information and necessary action.

g

Registrar (Adm.)

7,§|&




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No: 798 o 202/ Dated: D6- 08-20%
¥

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Babesh Kumar
S/O Harbans Lal
R/O Village Laswara Tehsil Bishnah, Distt.Jammu

vide Notification No.431 dated 09.12.2020 has been declared as
Absolute/Final.

T 3
By Order \M

(Mohammad Yasin Beigh)

Regisg‘i (Adm.)
No: 280"}'51,/12”‘/%&(-:6: D -0F-1w>/ 7’5\8

Copy forwarded to the: -

.- Principal District and Sessions Judge, Jammu.

2. -Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

1. Mr. Babesh Kumar, Advocate

...... for information and necessary action.

m.bm

Registrar (Adm.)

%

e



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k k 3k

NOTIFICATION

No:jfl%/ﬁ,ﬁcﬁ%l Dated: J6-08-20>]

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Uzma Hussain

D/O Mohammad Hussain Shaksaz

R/O Batapora, Narpora, Tehsil Hazratbal, District Srinagar

vide Notification No.135 dated 22.10.2020 has been declared as

Absolute/Final.

By Order ‘ b OM)

a 7
(Mohammad Yasin Beigh)
Registrﬁ:Adm.)
S
NO:ZQDSS’@?/@Q(/USMM: D6-08-202/, P
Copy forwarded to the: -
e Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

v Ms. Uzma Hussain, Advocate

...... for information and necessary action.

\/W%ﬂ

)
Registrar (Adm.)

25 \@




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

NOTIFICATION

No: @ev ﬂfo?qo?f Dated: >4 -28->0)/

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Dheeraj Sharma

S/O Yash Pal Sharma

R/O Hira Chak P/O Halgqa near Mandir, Tehsil Marh, District Jammu
A/P R.K. Vihar Udheywalla, Lane No.1, Jammu

vide Notification No.1263 dated 01.01.2019 has been declared as
Absolute/Final.

By Order \ m/
. ek \/ ‘).S'og/y\

(Mohammad Yasin Beigh)
Registrgi (Adm.)

B
No:38062-~2}8/ﬁe,!(,f7 Dated: )6"08')0){ : 5\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Dheeraj Sharma, Advocate

...... for information and necessary action.

)

e
- B, e
Registrar (Adm.)

25 \9 ;




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k ¥ %k

NOTIFICATION

No: 89/'%0?00?/[&4Dated: A26-08->0>/,

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sushil Kumar

S/0 Bodh Raj

R/Q Vill. Bhopur P/O Jourian, Tehsil Khour, Distt. Jammu

A/P Vill. Gurha Keran Barnai P/O Ban Talab, Lane No.7, H.No.81,
Jammu

vide Notification No.1154 dated 10.01.2020 has been declared as

Absolute/Final.

By Order oA
g -~ \/wﬁ%‘
(Mohammad Yasin Beigh)
Registrar (Adm.)

No: BQ"W’?‘?/W{W Dated: _26-00-202/. ?g\@

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

D, CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7 4 Mr. Sushil Kumar, Advocate

...... for information and necessary action.

ot

e ¥ )4
?égistrar (Adm.) P)j’fﬂ/

25 \E)




HIGH COURT OF JAMMU & KASHMIR AND LADAKH

AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

NOTIFICATION

No: 802(@,12054//@@ Dated: 2>4-05-2021,

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Akash Deep
S/O Ashok Kumar Sharma
R/O Ward No.3, Shivpuri, Tehsil Hira Nagar, Distt. Kathua

vide Notification No.1568 dated 10.03.2020 has been declared as
Absolute/Final.

No: 39"?9'86/@2’”?0&&: Db-08-202

py el
By Order e \_/.Ni 54“»’”
(Mohammad Yasin Beigh)
Registrz}}l;jAdm.)
2.5 \@

Copy forwarded to the: -

.
£
3.

4.
5

Principal District and Sessions Judge, Kathua.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.
President, District Bar Association, Kathua.
CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
Mr. Akash Deep, Advocate
...... for information and necessary action.

- K/%M

Registrar (Adm.)
0

Py
2 \@



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥ ok %

NOTIFICATION

No: 5793‘9%04!‘[1? Dated: 26-08->02/

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Amandeep Kour

D/O Jiwan Singh

R/O Vill.Dablehar, Tehsil R.S. Pura, District Jammu

vide Notification No.1098 dated 10.01.2020 has been declared as
Absolute/Final.

By Order k/ Wm

.\
(Mohammad Yasin Beigh)

Registrar (Adm.)
No: 2808?'9”QQ"]U7 Dated: ¢ - 08-20>7, 7/§L~a

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7 {8 Ms. Amandeep Kour, Advocate

...... for information and necessary action.

TN
‘Rogist (Ao;‘ﬁ),«‘é
egistrar (Adm.
he




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: Boly QL%}I]LV Dated: 26 -0¥-202),
, .

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Abhishek Kumar Kaith
S/O Mohan Lal Kaith
R/O 263 Colonel Colony Talab Tillo Bohri, Jammu

vide Notification No.1020 dated 09.01.20620 has been declared as
Absolute/Final.

§ A
By Ord L/N <4
y vraer . ’L')/’d%

(Mohammad Yasin Beigh)
Reglstr@/(Adm .)

No: BQOQE’MQ/&?ﬁ/{ﬂDated %”9& ~202]

Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu.
v 8 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

¢ Mr. Abhishek Kumar Kaith, Advocate

...... for information and necessary action.

N

Reglstrar (Adm.)

S8




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* 3k ¥

NOTIFICATION

No: 95 9 &2a)tf Dated: D-6-~08-203/.
P

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mohd Waseem
S/O Mohd Saleem
R/O Gholad Town Vill. Banola Mendhar, Poonch

vide Notification No.525 dated 10.07.2018 has been declared as
Absolute/Final.
J/\/\
By Ord
y Order P {,d
(Mohammad Yasin Beigh)
Registr%;(Adm.)
_ é,s)@
NO:B&/&}"/D/@’%/[V Dated: 9'5"‘06)"%2/.
! li

Copy forwarded to the: -

i Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Poonch.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the

official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Mohd Waseem, Advocate
...... for information and necessary action.

ez

Reglstrar (Adm.)

cf)\

%8

$
‘-f'\




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 625 ?ﬂoﬂ//pﬁDated: 2/08/%2,

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Nuveed Ul Nuzhat
D/O Mohmad Akram Sheikh
R/O Chewdara, Tehsil Beerwah, District Budgam

vide Notification No.112 dated 22.10.2020 has been declared as
Absolute/Final.

\/; :
By Order M
y \/ lb(ol&

~
(Mohammad Yasin Beigh)

Registrar (Adm.)
()

No: 387//~18/£4/(p Dated: ‘3//069/?4%97

3

Copy forwarded to the: -

1= Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4. President, District Bar Association, Budgam.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7 Ms. Nuveed Ul Nuzhat, Advocate

...... for information and necessary action.

w“’;/;.],;

7" 4
Registrar (Adm.)lbrg

L



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

NOTIFICATION

No: 826 8°0//¢sDated: >1/00/ >027

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Nazima Rahim
D/O Ab Rahim Dar
R/O Village Hygam, Tehsil khoie, Sopore, District Baramulla

vide Notification No.110 dated 22.10.2020 has been declared as
Absolute/Final.

By Order k/wﬁ
(Mohammad Yasin Beigh)
Rew (Adm.)
55(8 -
No: 3871926 /4 /1y Dated: _2//0 © /2027 ‘
Copy forwarded to the: -

Principal District and Sessions Judge, Baramulla.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

President, District Bar Association, Baramulla.

CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Nazima Rahim, Advocate

...... for information and necessary action.

M
i 1‘0"’(
Registrar (Adm.)

5519 -

S 150 59 =

o




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
K ok sk

NOTIFICATION

No: ®#09 ;),zwx/gyDated: 31/00/ 2027

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Faiz ul Fayaz Rah

S/O Fayaz Ahmad Rah

R/O Housing Colony Chanpora Dastgeer. Lane Srinagar

vide Notification No.23 dated 15.09.2020 has been declared as

Absolute/Final.

w“’; '
By Order 84
- 267

(Mohammad Yasin Beigh)
Registrar (Adm.)
gﬁf/s{ﬂ

No: 38 YO 29 7/£f/ﬁpDated: 3/-00/ 203/

Copy forwarded to the: -

i Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

s Mr. Faiz ul Fayaz Rah, Advocate

...... for information and necessary action.

e
Registrar (Adm.)

| e




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok

NOTIFICATION

No: 80?;7 Wf/ﬁf Dated: _37/08/ 0¥

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Naziya Aslam
D/O Mohammad Aslam Janwari
R/O Chanpora, Housing Colony Srinagar

vide Notification No.27 dated 15.09.2020 has been declared as
Absolute/Final.

By Order W

(Mohammad Yasin Beigh)

Reg{i’igi‘/(z&dm.)
No: 35)99—(: 50//£4/”bated: 5{/0 5’/9’037 25 \Q

Copy forwarded to the: -

1, Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

) CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

;i Ms. Naziya Aslam, Advocate

...... for information and necessary action.

M
T i 267
Registrar (Adm.)

%6\9 |




HIGH COURT OF JAMMU & KASHMIR AND LADAKH

AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: srooyen /¢y Dated: _3//08/ 0%/,

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Tawseef Manzoor Bhat
S/O Manzoor Ahmad Bhat
R/O Summerbugh, Bhat Mohalla, Tehsil B.K. Pora, Budgam

vide Notification No.128 dated 22.10.2020 has been declared as
Absolute/Final.

By Ord \_/W‘%
y Order e a{)'o(&

(Mohammad Yasin Beigh)
Registrar (Adm.)

No: 38502~ ¢ ?/£4/%ated: 3/ /0 0 /244 _ 7/5\9

Copy forwarded to the: -

1.
2.
3.

4
5]

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.
President, District Bar Association, Budgam.
CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
Mr. Tawseef Manzoor Bhat, Advocate
...... for information and necessary action.

.\/gfx’”

)
Registrar (Adm.)

wg\@




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

NOTIFICATION

No: 811 9) >0%/e4Dated: 21 [00/ >0

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Dawood Ahmad Laway

S/O Gh Mohammad Laway

R/O Astanpora, ChaWa.Lﬂdm l)ls‘]'-l' kulﬁ}a‘fn

vide Notification No.24 dated 15.09.2020 has been declared as

Absolute/Final.

N 2
By Order \/'0"‘ M

(Mohammad Yasin Beigh)

RegiE:: &l(i&dm .)

No: 38570 ‘“/‘%/CﬂDated: 3/’/6 8/ 20>/ 7’?\9
Copy forwarded to the: -

i A Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Kulgam.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Dawood Ahmad Laway, Advocate

...... for information and necessary action.

\/W‘”’

)8
Registrar (Adm.)

L




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ¥ ¥

NOTIFICATION

No: &2 &) 0%/4y Dated: 31/08/%0>7
“ il

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Khursheed Ahmad Shah
S/O Manzoor Ahmad Shah
R/o Khayar Shah Mohalla, Bandipora

vide Notification No.36 dated 15.09.2020 has been declared as
Absolute/Final.

By Order S KW

(Mohammad Yasin Beigh)
Registrzgy(Adm.)

No: 3 8578 ‘i—fﬂzg/(lﬁpmed: 27/ 0 @/30)7‘ q,S\Q

Copy forwarded to the: -

1; Principal District and Sessions Judge, Bandipora.

2 Secretary, Bar Council of India, New Delhi.

o Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Bandipora.

S CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Khursheed Ahmad Shah, Advocate

...... for information and necessary action.

m*bw

Registrar (Adm.)

Q,/&;s f :




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
sk ok ok

NOTIFICATION

No: @/aﬁ)o»/@ Dated: 2/ /d % /%J/‘

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Waseem Ahmed
S/0 Nazir Hussain
R/O Sakhi Maidan, Mendhar, Poonch

vide Notification No.26 dated 15.09.2020 has been declared as
Absolute/Final.

By Order \/,MW

F o -
(Mohammad Yasin Beigh)

Regitﬁ/(Adm.)
551\8°

- No: 3(9_1')'6‘53/&/@[)“@: 37/067/)&)1 \

-

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Poonch.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the

official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Waseem Ahmad, Advocate
...... for information and necessary action.

m-b”vﬂfh’“%\/y

Registrar (Adm.)

Rt




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok 3k

NOTIFICATION

No: &/9;)/»»/@ Dated: _/08/ 202

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Talib Hussain Khan

S/O Ab Khaliq Khan

R/O Diver Anderbugh, Lolab, Tehsil Sogam, District Kupwara
A/P Government Estates Quarters, Bemina Srinagar

vide Notification No.129 dated 22.10.2020 has been declared as

Absolute/Final.
Vo ;
By Order \/.N%
=y s g%
(Mohammad Yasin Beigh)

Rﬁfiitgll:r (Adm.)
NO:B&-Yal/'W/‘@//C/ Dated: 3/,/0 80/ 23 _ ?”S\@
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Kupwara.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

T Mr. Talib Hussain Khan, Advocate

...... for information and necessary action.

Registrar (Adm.)
s




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

NOTIFICATION

No: 49/5;) 02 /peDated: 3//00/20 .

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Nazish Yasrab Rehman

D/O Mohd Akbar Sofi

R/O Arihal Pulwama, Kashmir

A/P H.No.107, Lane-E, Maidan Enclave, Rawalpora, Srinagar

vide Notification No.717 dated 19.09.2019 has been declared as

Absolute/Final after condonation of delay.

By Order
(Mohammad Yasin Beigh)

Registrar (Adm.)
s

No: 367;92#99/@//46&@: 3//0 d)/ /)‘7)'/

Copy forwarded to the: -

], Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4. President, J&K High Court Bar Association, Pulwama.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Mazish Yasrab Rehman, Advocate

...... for information and necessary action.

Registrar (Adm.)

| o



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥ 3k ok

NOTIFICATION

No: 826 ) s /tyDated: 3//0 8/ 021

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Menakshi Sharma
D/O Ashwani Sharma
R/O Bera Goa, Kalakote, Rajouri

vide Notification No.472 dated 04.07.2018 has been declared as
Absolute/Final.

;

N
)
By Order g ’ngm
(Mohammad Yasin Beigh)

Re istrst (Adm.)

B
No: 3550 —S%’@/égated: “5//0 67/},9}7 7’5\
Copy forwarded to the: - }

1, Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Rajouri.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the

official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
7 (4 Ms. Menakshi Sharma, Advocate
...... for information and necessary action.

-
oA

=3
Registrar (Adm.)

7/5(8‘




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % Xk

NOTIFICATION

No: t?/?j?’d”/@ Dated: 2//08/ 202

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Palak Sharma
D/O Surinder Kumar Sharma

R/0O H.No.26, Opp. J&K Bank, Near Satya Narayan Temple Panjtirthi,
Jammu

vide Notification No.1701 dated 30.03.2019 has been declared as
Absolute/Final.

By Order W
.y OLoT 1K

(Moham Yasin Beigh)
Registragthdm.)

i 25 8

No: 30538 é"V,z?/ Q Dated: S / 019/_20}/ \

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Palak Sharma, Advocate

...... for information and necessary action.

%y\

Renisei hiin) 20"

.};[@.



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %k

NOTIFICATION

No: 506(5%,&%!!’/@Dated: Dl o H-20/

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Syed Gowhar Rashid Ahrabli

S/O Syed Rashid Ahrabli

R/O Asnoor Tehsil D.H. pora, District Kulgam
A/P Asnoor Syed (Manzil Malik Pora) Asnoor

vide Notification No.667 dated 29.12.2015 has been declared as
Absolute/Final.

By Order o, \_/M

N

(Mohammad Yasin Beigh)
Regijstrar (Adm.)
: ®
No: 2829~ 86/@,&%{;(’: D408 7'5\
Copy forwarded to the: -
1 Principal District and Sessions Judge, Kulgam.

2, Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Kulgam.

9 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

4 Mr. Syed Gowhar Rashid Ahrabli, Advocate

...... for information and necessary action.

\ o

-
Registrar (Admg)
[ b

25




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

NOTIFICATION

No: &/gy;’} )m/{/g Dated: 3/o08&/ 2057

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Palvi Bakshi

D/O Sanjay Kumar Bakshi

R/O Plot No.210, Rehari Colony, Hari Singh Nagar, Jammu

vide Notification No.1086 dated 10.01.2020 has been declared as

Absolute/Final.

%
raer 0 ( -
(Mohammad Yasin Belgh)

R gis{gar (Adm.)

- c\Q\»
No: 367!‘66"715//‘24/09 Dated: 37/0 8/ 20> ‘ 2/5\ \

Copy forwarded to the: -

y 18 Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Palvi Bakshi, Advocate

...... for information and necessary action.

ety
Registrar (Adm.)

~7/5-\9\')/‘ !




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: @/9%}/ Yo /VyDated: 31/ 00/8097

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Anuj Mahajan
S/0 Raj Kumar Gupta
R/0O H.No.241, Govindpura, Jammu Cantt. Distt. Jammu

vide Notification No.994 dated 09.01.2020 has been declared as
Absolute/Final.

By Order \/‘ /

1\"’
(Mohammad Yasin Beigh)

Regis rar (Adm.)
Lé\Q
No: 35)579" &//&/@Dated: 3// 05)/ )ﬂgj

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Anuj Mahajan, Advocate

...... for information and necessary action.

S
g - L

Registrar (Adm.)

[ e




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok %

NOTIFICATION

No: t?”(‘/}k”}f/@Dated: 21106/,

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sahil Parvez Kachroo

S/0 Parvez Hussain Kachroo

R/O Kalash Pora, Babadam, Shamaswari, Srinagar

vide Notification No.895 dated 20.11.2019 has been declared as

Absolute/Final.

J}\ -
' oL o%
By Order e \/‘q&rﬂ/

(Mohammad Yasin Beigh)

Regpijiri)l;V(Adm.)
9
No: SOSB2 —Qﬂ/ﬁq/@ Dated: 5//0 8/ 2094 }6\
Copy forwarded to the: - 3

Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4, President, J&K High Court Bar Association, 4Srinagar.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7 Mr. Sahil Parvez Kachroo, Advocate

...... for information and necessary action.

Pk b ﬁf'v@’M

Registrar (Adm.)

s




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ¥

NOTIFICATION

No: CYQ/;)%V/@Dated: 31/06/ 20

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Manhor Singh

S/0 Chamail Singh '

R/O Swari, Teh. Kotranka Bakori (Budhail), Rajouri
A/P Rathana Morh, R.S. Pura, Jammu

vide Notification No.868 dated 18.10.2019 has been declared as
Absolute/Final.

b
By Order Fo \/W

(Mohammad Yasin Beigh)

Reg'str&ry(Adm.)
, L/ f),S\Q
No: 28600 ‘O’Z/&/%ted: 3//0 &/ 200/

Copy forwarded to the: -

1 Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.
4. President, J&K High Court Bar Association, Rajouri.
5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Manhor Singh, Advocate
...... for information and necessary action.

Registrar (Adm.)

F?/%,?\@'

32



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
. % % %

NOTIFICATION

No: 822;/7 W)//Zy Dated: 2//6 0/ 2007

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Younis Ahmad Laway
S/0 Gull Mohd laway
R/O Lider Matoo Khanabal, Anantnag

vide Notification No.1221 dated 19.11.2018 has been declared as
Absolute/Final.
v g
LT~
By Order K/%V\/

z )" X
(Mohammad Yasin Beigh)

Re istrga:/(Adm.)
/ ﬁ,’, 25\%1
No: 3576067“/3/@ l’gated: 5//0 67/9/0}’/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4, President, District Bar Association, Anantnag.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7 Mr. Younis Ahmad Laway, Advocate

...... for information and necessary action.

et
Registrar (Adm.)
N

5k



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k

NOTIFICATION

No: 4?”)0}/"’)//@ Dated: 27/06/ 205

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mir Ishfaq Hussain

S/O Mir Mohd Akram

R/O Tapper, Waripora, Wani Mohalla, Tehsil Pattan, Distt. Baramulla
vide Notification No.865 dated 18.10.2019 has been declared as

Absolute/Final.

\,} ¢
By Order \\/ m

Y g“b ‘
(Mohammad Yasin Beigh)
T'S: (Adm)
264 3 5510

No: 5676/6 - QJE’//CP Dated: //0 0/ 262/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.
4. President, District Bar Association, Baramulla.
5 CPC e-Courts High Court of J&K Srinagar for uploading on the

official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7.  Mr. Mir Ishfaq Hussain, Advocate
...... for information and necessary action.

Reglst\i;' (Adm )

%’ ﬁ/\



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* 3k ¥k

NOTIFICATION

No: 624 Gyowy/gyDated: 2/08/ 205,

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Mohd Asif Wani

S/O Ab Samad Wani

R/O Sheerbugh, Wani Mohalla, Tehsil Pattan Distt. Baramulla

vide Notification No.726 dated 19.09.2019 has been declared as

Absolute/Final.

By Order \/ s
- W')Xﬂ(é'

(Mohammad Yasin Beigh)
Re istgir (Adm.)

]67

No:B&gp'?“b//[é/ZﬂDated: 3 /0 &/ 2097 90
Copy forwarded to the: - i

1. Principal District and Sessions Judge, Baramulla
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

y B Mr. Mohd Asif Wani, Advocate

...... for information and necessary action.

S\

Registrar (Adm.)
s \% :



HIGH COURT OF JAMMU & KASHMIR AND LADAKH

AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok

NOTIFICATION

No: t?lfg?ﬂw/@Dated: 3/ /a&/ﬂzw]

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Bilgees Jan
D/O Late Gulam Mohi Ud Din Wani
R/O Akad New Colony, Tehsil Mattan and Distt. Anantnag

vide Notification No.911 dated 22.11.2019 has been declared as
Absolute/Final.

Sy
By Order \/0\» L’Q"%

)
(Mohammad Yasin Beigh)
Regijstrar (Adm.)

No: 3&65)—“57/@/%&9& 3/ /0@ /Doa/ Wg\%

Copy forwarded to the: -

1.
2.
3.

4.
5

)

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
Ms. Bilgees Jan, Advocate
...... for information and necessary action.

= b“@w

Registrar (Adm.)

L

—



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥ ok ¥

NOTIFICATION

No: 8%';7 %04/2y Dated: >//0 8§/ %057

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Dheeraj Singh

S/O Sampooran Singh

R/O H.No.19, Sector-1A, Mohalla Charakan/Thanger Channi Himmat,
Jammu

vide Notification No0.912 dated 22.11.2019 has been declared as
Absolute/Final.

NP
By Order \_/W

i i 15
(Mohammad Yasin Beigh)

Regi rai‘(/z’«&dm.)
39640-y7/H4/ 3/ KE\

No: 2864047 t/ Dated: 0&/)2997

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

; Mr. Dheeraj Singh, Advocate

...... for information and necessary action.

e
A
Py 1S
Registrar (Adm.)

7 Vg



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok %k

NOTIFICATION

No: 627 f) 9W/@ Dated: _%//28/>07

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Viren Magotra

S/0 Rajeev Magotra

R/O H.No.284-A, Gole Market Gandhi Nagar, Jammu
A/P H.No. 212 sector-2 Channi Himmat Jammu

vide Notification No0.885 dated 18.10.2019 has been declared as
Absolute/Final.

)

By Order Oj{;&éj)‘
£ 1" p &
(Mohammad Yasin Beigh)

Reglsé::{)/(Adm )
No: 2&6?6"53’//&?/£ﬂ0ated: 3//0 57/)0)( §\@

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

T Mr. Viren Magotra, Advocate

...... for information and necessary action.

,.,\/W

Registrar (Ad

ﬁ’fﬁ 9




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: §2¢ ;9 0//0Dated: >/ /0 ©/ 2007

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Avekpal Singh

S/O Charanjeet Singh

R/0 Hanjana Kahnka, Nowshera, Rajouri

A/P Plot No.101, Shopping Centre Bakshi Nagar, Jammu

vide Notification No.854 dated 18.10.2019 has been declared as

Absolute/Final.
e
By Order s \/\ W
(Mohammad Yasin Beigh)
Regi?’rar (Adm.)
No: Byérépég/fé/wDated: 3//0&/9’097 7’6\8

>

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Rajouri.

. CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

/ Mr. Avekpal Singh, Advocate

...... for information and necessary action.

Registrar (Adm.)

S\




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * k

NOTIFICATION

No: 829 0] v>/pyDated: _3//0 6/ 2057

(

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Abdul Rouf War

S/O Abdul Gani War

R/O Vodhpora, Dar Mohalla, Tehsil Handwara, District Kupwara

vide Notification No.853 dated 18.10.2019 has been declared as

Absolute/Final.

By Order \/ 4

(Mohammad Yasm Belgh)
Registrar (Adm.)

®
No: 3666 5"“77//459/517 Dated: 3/ /0 &/ 3097 7/5’\

)

Copy forwarded to the: -

i Principal District and Sessions Judge, Kupwara.
2, Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4, President, District Bar Association, Kupwara.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

8 Mr. Abdul Rouf War, Advocate

...... for information and necessary action.

Registrar (Adm.)

g,,,g"—;s\@ :



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 3¢ ;7/'>o>//£;Dated: 3//0 6?/94597~

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Ambica Sambial
D/O Vinod Singh Sambial
R/O H.No.76/A, Lane No.6, New Plot, Jammu

vide Notification No.1004 dated 09.01.2020 has been declared as

Absolute/Final.
) 4
Nl 7
By Order W
y ; bfow

(Mohammad Yasin Beigh)
Regijstrar (Adm.)

No: 38702 ‘M/&//[/) Dated: 3//¢6 67/3119,7 75\8

Copy forwarded to the: - ®

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Ambica Sambial, Advocate
...... for information and necessary action.

_\ e
Registrar (Adm.)

f,,, g%s\@




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok k

NOTIFICATION

No: 6’&0}7 o021/ Dated: _37/00 /%2,

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Eklavya Sharma

S/O Rajeev Sharma

R/O Village Jhullas, Tehsil Haveli, District Poonch

A/P Lane No.2, Suryavanshi Nagar, Lower Roop Nagar, Muthi, Jammu
vide Notification No.1024 dated 09.01.2020 has been declared as

Absolute/Final.

By Order \/ M
P %N

(Mohammad Yasin Beigh)
Regis raﬁi([Adm.)

No: a396/7"'1’7‘7/24/C//'bated: 2//&67/2097 - ')’S\@
Copy forwarded to the: -

1 Principal District and Sessions Judge, Poonch.

Z. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Poonch.

o CPC e-Courts High Court of J&K Srinagar for uploading on the
official website. .
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7.  Mr. Eklavya Sharma, Advocate
...... for information and necessary action.

m-bﬁ%@/’

Registrar (Adm.)

‘7/5\@ :



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k % 3k

NOTIFICATION

No: 6’3/;})%‘7/2} Dated: 37/t 0/ 2051

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sheikh Tanzeel Illahi
S/O Sheikh Ishrat Illahi
R/O Village Gundow, Tehsil Chillipingal, District Doda

vide Notification No0.949 dated 22.11.2019 has been declared as
Absolute/Final.

/
A
By Order \/ %"WA
> ¥
(Mohammad Yasin Beigh)
Regi t\jj,r (Adm.)
20460~07 /.2 27/00 /505 “F 75
No: 9/ {/Dated: 27
Copy forwarded to the: -

LY

1. Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4, President, District Bar Association, Doda.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

F Mr. Sheikh Tanzeel Illahi, Advocate

...... for information and necessary action.

e

Registrar (Adm.)

'2/9\%’



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ¥ K

NOTIFICATION

No: 632 ?%QjéjDated: 3//08/ 205/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Arashvir Singh Jamwal

S/O Dharamveer Singh Jamwal

R/O H.no.163, Saini Enclave, Camp Road, Talab Tillo, Jammu

vide Notification No0.993 dated 09.01.2020 has been declared és

Absolute/Final.

By Order = \/W

(Mohammad Yasin Beigh)

REg/istrar (Adm.)

No: 26676 '70)/'25/%ated: 3//0 §/ 2057
Copy forwarded to the: - »

7/’1\9

1 Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7, Mr. Arashvir Singh Jamwal, Advocate

...... for information and necessary action. i

A AT

egistrar (Adm.

7|0



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k ok 3k

NOTIFICATION

No: 557)009!/4% Dated: 2//p0/ 2047

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Amit Thakur

S/0 Tilak Raj Thakur

R/O Sounder Lohrana, Tehsil Dachhan, District Kishtwar

A/P Lane No.4, Vasuki Vihar near Vasuki Nag temple Ban Talab,
Jammu

vide Notification No0.996 dated 09.01.2020 has been declared as
Absolute/Final.

\J"ﬁ
By Order i \/&m

(Mohammad Yasin Beigh)
Registrar (Adm.)

No:B&é&&’q:/@/dpDated: 3//d &/ 257 }g\&

1

Copy forwarded to the: -

L Principal District and Sessions Judge, Kishtwar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Kishtwar.

D CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Amit Thakur, Advocate

...... for information and necessary action.

L
O =
r‘:'\_/‘a_ U

Registrar (Adm.)

25[8




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 8689 »e/nDated: 03/9/ >0/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Vickram Sharma

S/0 Rattan Sharma

R/0O H.No.536-A, Near Airport Road Satwari, Narwal Pain, Jammu

vide Notification No.965 dated 22.11.2019 has been declared as

Absolute/Final.

By Order \/ /K\/\

e L0
(Mohammad Yasin Beigh)

z’giﬂl:ir (Adm.)
No: 353 Qﬁ'q?/‘%/(ﬁi)ated: 0>/ €17 34 v
Copy forwarded to the: -

{ Principal District and Sessions Judge, Jammu.

4o Secretary, Bar Council of India, New Delhi.

o 8 Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

1= Mr. Vikram Sharma, Advocate

...... for information and necessary action.

M/M

Reglstrar (Adm';p‘/6

2c ’8-




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok sk

NOTIFICATION

No: §€2 9 20}//1&} Dated: 03/ /‘7/ 2027

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Alok Singh Chib

S/O Jasbir Singh Chib

R/O 121, Lower Hathol Poni, P.S. Sunderbani, Rajouri

A/P Raipur Domana near NardamMorh, Ban Talab, Jammu

vide Notification No.998 dated 09.01.2020 has been declared as
Absolute/Final.
J_:. :
By Order k/,w‘m
- 0
(Mohammad Yasin Beigh)
Registrar (Adm.)

No:>7 3ﬁg’90§/g//d;ﬁated; 05/ 9/ Dot 2519 ‘L’S\@

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

Z Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Rajouri.

< CPC e-Courts High Court of J&K Srinagar for uploading on the

official website.
8. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
y 48 Mr. Alok Singh Chib, Advocate
...... for information and necessary action.

Registrar (Adm.)

y

25 \9'



'\

HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

NOTIFICATION

No: g7¢ 9 M«‘*’/@Dated: 05/%{/ 2031

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sushil Sharma

S/0 Yash Paul Sharma

R/O V.P.O Ranjan, Tehsil Bhalwal, District Jammu

vide Notification No.878 dated 18.10.2019 has been declared as

Absolute/Final.

\.r:‘ y
By Order \—/,M

(Mohammad Yasin Beigh)

Registrar (Adm.)
j

No: 37906‘/8/’@/[pD.ated: ODJ'ZQ/ 2027 51§ 2.5\9

Copy forwarded to the: -

5 K Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

T Mr. Sushil Sharma, Advocate

...... for information and necessary action.

egistrar (Adm.)

-



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% k %

NOTIFICATION

No: g7/ g}wﬁ/@Dated: 05/9/)"97

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Asifa Malik

D/O Majid Hussain

R/O Village Badhori, Bari-Brahmana, Samba

A/P Channi Rama Malik Market, Jammu

vide Notification No.852 dated 18.10.2019 has been declared as

Absolute/Final.

By Order oy \/,W

(Mohammad Yasin Beigh)

lze,gistrﬁvry(Adm.)
\Q

25
No: 39 4y —)//zéf;_/ép Dated: _02 /c; /202
Copy forwarded to the: - A

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Samba.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
2 Ms. Asifa Malik, Advocate
...... for information and necessary action.

" 0 %at f
Registrar (Adm.)

25 \Q



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk

NOTIFICATION

No: Qiz;}m/@Dated: 03/9/ 2037

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Manzoor Ahmad Lone
S/O Abdul Jabar Lone
R/O Mohalla Gundi Wussan, Kangan, Ganderbal

vide Notification No.740 dated 19.09.2019 has been declared as
Absolute/Final.

By Order e \/MW

(Mohammad Yasin Beigh)

Refftrar (Adm.)
.3 >~ 62/ | 9@;\‘8

No: 2942 lq/&/ép)ated: 9 /2027

Copy forwarded to the: -

¥ Principal District and Sessions Judge, Ganderbal.
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4, President, District Bar Association, Ganderbal.

D CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

y Mr. Manzoor Ahmad Lone, Advocate

...... for information and necessary action.

oL
S\
Registrar (Adm.)

L %:;\%



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk 3k

NOTIFICATION

No: 872 2)son/yDated: _°2/9/ >¢>/
(/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Shabir Ahmad Bhat

S/O Rajab Bhat - :
R/O Gund Gull Sheikh, Tehsil Gurez, District Bandipora

vide Notification No.806 dated 20.09.2019 has been declared as
Absolute/Final.

1 }.}/\
By Order oy Nv;‘wy,
(Mohammad Yasin Beigh)
Rgfi,strij (Adm.)
£ o s|®
No: 2 7Y 30 FBZy/@lpDated: 0> /O’/ Soy ¥ ‘

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.

2, Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4, President, District Bar Association, Bandipora.

3, CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Shabir Ahmad Bhat, Advocate

...... for information and necessary action.

o\ o
i

Registrar (Adm.)

L



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 87Y ;/’]/wwfﬂfDated: 0@/9// 2079

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Ms. Rukhsana Kouser
D/O Mohd Daud
R/O Dehri Ralyote, Manjakote, Rajouri.

vide Notification No0.470 dated 04.07.2018 has been declared as
Absolute/Final.

7
By Order o %

(Mohammad Yasin Beigh)

Registrar (Adm.)
No: 294250 'Vf/&/é/ﬁ)ated: 03 /?/’)g);,r ’15\
Copy forwarded to the: - ~

1 Principal District and Sessions Judge, Rajouri.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4, President, District Bar Association, Rajouri.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the

official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7 Ms. Rukhsana Kousar, Advocate
...... for information and necessary action.

—
Registrar (Adm.

5\



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

NOTIFICATION

No: 8?5‘3%%/&/ Dated: _02/9/ 20,

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Nuzhat Majeed
D/O Abdul Majeed
R/O Nund Resh Colony- A, House No.232, Bemina Srinagar

vide Notification No.535 dated 02.08.2016 has been declared as
Absolute/Final.

e
By Order P \/ m
(Mohammad Yasin Beigh)
REg/istSj/r (Adm.)
A \
No: 29446 Q/»&//Z/,Dated: 05/?/ 2007 7,5\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
X Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Ms. Nuzhat Majeed, Advocate

...... for information and necessary action.

egistrar (AdmgD

25)9°



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k¥

NOTIFICATION

No: 876 9) w%/@Dated: 0> /9 />0>/

/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sehar Javied »

D/O Javied Ahmad Din

R/O Din Mohalla, Village Sheikhpora, Tehsil & District Baramulla

A/P Sadrabal Naseemabad Hazratbal, Srinagar

vide Notification No.1659 dated 05.03.2018 has been declared as

Absolute/Final.

By Ord
y Order e m‘
(Mohamniad Yasin Belgh)
RZg/strar (Adm.)
s
No: 29 Yr> ~é0/ﬁl/épDated: O%‘/fﬁ/ 20X
Copy forwarded to the: -

Principal District and Sessions Judge, Baramulla.

2, Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4, President, District Bar Association, Baramulla.

o CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Sehar Javied, Advocate
...... for information and necessary action.

gls dm.) ,-)\,NV\

@Q@




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
&

NOTIFICATION

No: 6?%1;3}20»/@ Dated: ©2/9 /20>

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Savneet Kour

D/O Surrender Singh

R/O NH-1A, Kanispora, Baramulla

A/P Greater Kailash, L.No.55-B, Jammu

vide Notification No.1626 dated 05.03.2018 has been declared as
Absolute/Final.

By Order V M

e S\
(Mohammad Yasin Beigh)

szg/istlgz:i (Adm.)
No: 29Y8/-68/2/¢ poated: _0>( 9/ 245, 25
Copy forwarded to the: - )

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Baramulla.

5] CPC e-Courts High Court of J&K Srinagar for uploading on the

official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
T Ms. Savneet Kour, Advocate
...... for information and necessary action.



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
i

NOTIFICATION

No: 6«?67;)’)””/413ated: 05/9 [ 50>

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sajad Ahmad Chopan
S/O Fateh Mohammad Chopan
R/O Chekpora Trehgam, District Kupwara

vide Notification No.67 dated 17.06.2019 has been declared as
Absolute/Final.

e :
By Order M

(Mohammad Yasin Beigh)
Rﬁg;st ar (Adm.)
: 7 4
No: 3‘7)969 7“-/@/ ated: OQ/Q/D{)’%, %Sl
Copy forwarded to the: - )
1. Principal District and Sessions Judge, Kupwara.
2 Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.
4. President, District Bar Association, Kupwara.
5 CPC e-Courts High Court of J&K Srinagar for uploading on the

official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Sajad Ahmad Chopan, Advocate
...... for information and necessary action.

Lo
o) \/gv‘f{ #
/Zigistrar (Adm.)
/N

%




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No: 679 3}3'097/2;Dated: 03/9/ 2077

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mukhtar Hussain Shah

S/O Sh. Maqsood Hussain Shah

R/O Village Gursai, Tehsil Mendhar, District Poonch
A/P Friends Colony, Lane No.2, Bantalab, Jammu.

vide Notification No.144 dated 18.06.2019 has been declared as
Absolute/Final.

By Order M;\JA{W d

(Mohammad Yasin Beigh)

Re?s.t/ar (Adm.)
b,

No:jq?aé*é)a/&/cﬂDated: 03/ 9/ 592 7/5\8

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Poonch.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the

official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7 Mr. Mukhtar Hussain Shah, Advocate
/
b w Kf y'
)3

...... for information and necessary action.
Reglstrar (Adm

-7/5\8




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: §60[P4/tP Dated: 63 /9 />v»r

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Yawar Ahmad Mir

S/0 Javid Ahmad Mir

R/O Batpora, Tehsil Mattan, District Anantnag

vide Notification No0.397 dated 08.12.2020 has been declared as

Absolute/Final.

./"' ,
By Order bt b wm'
(Mohammad Yasin Beigh)
Wﬁ" (Adm.)
No: 22Y8Y-%/% /1 ppated: _0% /9 /2027 )5\9

Copy forwarded to the: - -

i Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4, President, District Bar Association, Anantnag.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

y Mr. Yawar Ahmad Mir, Advocate

...... for information and necessary action.

b

b

Registrar (Adm.)

i




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok

NOTIFICATION

No: Q&I?M”/@Dated: 0379 ] 395

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Neetu Kumari
D/O Manohar Lal
R/O 73/11 Anand Vihar, Bari Brahmana, Jammu

vide Notification No.1109 dated 19.03.2014 has been declared as
Absolute/Final.

By Order \/w fm

B
(Mohammad Yasin Beigh)

Rezii r (Adm.)
B
No: 379@—‘9”7/%//% Dated: ¢ 2 /9/ 20>/ >§\

b

Copy forwarded to the: -

j Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

= Ms. Neetu Kumari, Advocate

...... for information and necessary action.

~
Registrar (Adm.)

T

e



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥ % 3k

NOTIFICATION

No: 66?2’(/%’””/1@ Dated: 05/9/ >0/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Arif Hussain

S/O Gulzar Hussain

R/O Thangdumbur Sankoo, Tehsil Sankoo, Distt. Kargil
A/P Lane No.1, Upper Narwal Noor Abad Bathindi Jammu

vide Notification No.423 dated 09.12.2020 has been declared as
Absolute/Final.

By Order wu‘i \ o7 7ad

"" '
(Moham Yasin Beigh)
Registrar (Adm.)

No: 29500 '07'/44/(70ated: 0%/?/)@37, ' %g\%

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kargil.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Kargil

5 CPC e-Courts High Court of J&K Srinagar for uploading on the

official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Arif Hussain, Advocate
...... for information and necessary action.




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k 3k sk

NOTIFICATION

No: 8&2??031/2;Dated: 3/9/>0x.

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Anuj Dewan

S/0 D. C. Raina

R/O H. No.75, Rani Park Kachi Chawni, Jammu

A/P Amar Chaker Lane No.2. Bachitter Complex, Sector &, Extension
Channi Himmat Jammu

vide Notification No.674 dated 31.12.2012 has been declared as
Absolute/Final.

By Order V %

)
(Mohammad Yasin Beigh)

Reglstrar dm.)

No: 395005/ Le/) oated: 0>/ T/ 31»7 25
Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu.
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

i Mr. Anuj Dewan, Advocate

...... for information and necessary action.

N/

Reglstr ¥ (Adm.) 2 ‘

2]




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

No: 90y %yw%/%ated: 65/09 [205

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Shaeyuq Ahmad Shah

S/O Mohammad Sidiq Shah

R/O Aishmuqam near Sakhi Filling Station Ward No.12, House No.90,
MCA, Tehsil Pahalgam, District Anantnag

vide Notification No.1712 dated 16.03.2020 has been declared as
Absolute/Final.

By Order M
' o fo &/W\')Wv

(Mohamiad Yasin Beigh)

Registrar (Adm.)
5

5\8

No: 29S18-22/#4/lp bated: 02/ 9/ 202 e

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4. President, District Bar Association, Anantnag.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

T Mr. Shaeyuq Ahmad Shah, Advocate

...... for information and necessary action.

]

\ o)

29, 8 8\
Registrar (Adm.)

Y




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 665 S} %x/We Dated: _¢2/9/) >0

(/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Uzma Yaqoob

D/O Mohammad Yaqoob Bhat

R/O Nawab Bazaar, Shoragari Mohalla, Tehsil Khas, District Srinagar
A/P Habba Kadal, Chinkal Mohalla, Srinagar.

vide Notification No.821 dated 21.09.2019 has been declared as
Absolute/Final.
_ M ”
By Order . W «dY» 2%
(Moham ad Yasin Belgh)

Rg/str (Adm.)
258

No: 3‘75")7”5//&/@Dated: 0309/ 2.

Copy forwarded to the: -

i Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

9 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mg. Uzma Yaqoob, Advocate

...... for information and necessary action.

‘ )
\/f
oS -~
P i %\'GK 4

Registrar (Adm.)

25 \B :




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k ok 3k

NOTIFICATION

No: 86 %}/’W/ﬁ% Dated: _02 /9/ >0y

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Preeti Charak
D/O Dharam Singh
R/O H.No.501, Lane No-11, Sec-1, Dogra Nagar Muthi, Jammu

vide Notification No.1753 dated 30.03.2019 has been declared as
Absolute/Final.
’

By Order \/ m

,1 .
(Mohammad Yasin Beigh)

ﬁ:itri,(Adm o
No: 3qf%l'3‘7/25’/éﬂDated: 0>/ 9/ 2021_
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

% Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

;P Ms. Preeti Charak, Advocate

...... for information and necessary action.
)

_ e

Registrar (Adm.)

L(}«fgle -'



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥ ok %k

NOTIFICATION

No: 827 9.2/% Dated: o> / 9/ 20>/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Zulfkar Ahmad Bhat

S/O Mohd Magqsood Bhat

R/O Eidgah Sangas, District Kulgam

vide Notification No.507 dated 10.12.2020 has been declared as

Absolute/Final.

By Order \/m

)
(Mohammad Yasin Beigh)
istr (Adm )

T
No: 3962y~ c?//&’/ !/ Dated: O”/ 9/ 202/ 7/5\9 v

Copy forwarded to the: -

i Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Kulgam.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the

official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
v 6 Mr. Zulfkar Ahmad Bhat, Advocate
...... for information and necessary action.

B .

gistrar (Adm.)

Qr;/g\@p/l



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

NOTIFICATION

No: 438 9)20%/%sDated: 0>/ 09/ 2057 .

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Sajid Ahmad Bhat
S/0O Bashir Ahmad Bhat
R/O Chandihar, Wangan Pora Iddgah Srinagar
vide Notification No0.490 dated 10.12.2020 has been declared as
Absolute/Final.
o
By Order k/ = gl
e
(Mohammad Yasin Beigh)
Registrar (Adm.)

No: gcﬁﬁﬁcﬁ/‘gg/& Dated: 0>/ ¢ 7 /)’027 . 15\8

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
ik Secretary, Bar Council of India, New Delhi.
g ? Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts High Court of J&K Srinagar for uploadmg on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Sajid Ahmad Bhat, Advocate

...... for information and necessary action.

]

\ g

Reglstrar (Adm.)

7,3\8



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k 3k k

NOTIFICATION

No: #299) M}//@Dated: O}/ 09/ >0

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Ishaqa Nazir
D/O Nazir Ahmad Bhat
R/O Parigam Astan Mohalla Pulwama

vide Notification No.444 dated 09.12.2020 has been declared as
Absolute/Final.

By Ord %/N
y Order n-\/’w’s\’“

(Mohammad Yasin Beigh)

Refijtrg:/ (Adm.)
No: 3900 -0/ oypated: 0>/09/ >0 25\
Copy forwarded to the: -

i Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Pulwama.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

Ts Ms. Ishaqa Nazir, Advocate

...... for information and necessary action.

| —
Registrar (Adm.)

e



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ok

NOTIFICATION

No: Alo @/%){/@Dated: 0>/9 / 5057

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Irshad Ahmad Dar

S/0 Mohammed Abdulla Dar

R/O Village Kanganhall, Tehsil & District Anantnag

vide Notification No.1598 dated 10.03.2020 has been declared as

Absolute/Final.

By Order Ww

f) ) . -
(Mohammad Yasin Beigh)

Reﬁijtrar (Adm.)
i ;,b 8\.)/\ ‘
No: 3900&*/_?//5/(#0ated: 0}/@ ‘?/),0)7. \

Copy forwarded to the: - =

i Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Anantnag.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.

! Mr. Irshad Ahmad Dar, Advocate
e
\/ W

...... for information and necessary action.
Cay 4 '6
Registrar (Adm.)%\

!ZL %ﬁ\ﬂ\z -



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k ok K

NOTIFICATION

No: 8Y/ %)>e1/24Dated: 0>/09/ 057 .

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Abid Hussain
S/0O Gh Qadir Waza
R/O Trajibal, Charar-e-Sharief, District Budgam

vide Notification No0.420 dated 09.12.2020 has been declared as
Absolute/Final.

By Order \/wm

< )
(Mohammad Yasin Beigh)

Registrar (Adm.)

iy
No: 39016 “)BZCgi/éﬁated: 0}/09/ 5[)%
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam.
2 Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.
4. President, District Bar Association, Budgam.
5 CPC e-Courts High Court of J&K Srinagar for uploading on the

official website. |
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
Vs Mr. Abid Hussain , Advocate
...... for information and necessary action.

\/”’%’/\

(I?e' istrar (Adm.) o
1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH

AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

No:

* ok %

NOTIFICATION

AY> 6 m/eDated: 02/07 /5057,

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Aafaq Hussain Rather
S/0O Mohd Shafi Rather
R/O Near Rest House, Tehsil Kangan, District Ganderbal

vide Notification No.63 dated 22.10.2020 has been declared as
Absolute/Final.

By Order \/wm

No: B?Ogg“gf/ﬂfrjﬁﬂDated: 0)/0 9/3”0)7 \

Pak
(Mohammad Yasin Beigh)

Registrar (Adm.)
shien

Copy forwarded to the: -

.
2.
3.

4.
3]

Principal District and Sessions Judge, Ganderbal.

Secretary,
Manager,

Bar Council of India, New Delhi.
Government Press, Srinagar for publication in the next

issue of Government Gazette.

President,

District Bar Association, Ganderbal.

CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

Mr. Aafaq Hussain Rather, Advocate

for information and necessary action.
sl
o/ .
Registrar (Adm.)

[, "o



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok

NOTIFICATION

No: Y> d,}w//@Dated: 0>/ 09/ S0y

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Barkat Rattan

D/O Darshan Singh

R/O Royal Rattan Palace, Mehjoor Nagar, Imran Gali B, Tehsil &
District Srinagar

vide Notification No.1765 dated 06.05.2020 has been declared as
Absolute/Final.

By Order k/ o ‘,’lﬁok' 5

"l
(Mohammad Yasin Beigh)

Re?fjt/rawdm.)
NO:BQJB.Lrﬁ’ﬁ/@/Qﬂ Dated: 0}/0 9/ 2027 '}5\8
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

T Ms. Barkat Rattan, Advocate

...... for information and necessary action.

- K/M
Rer A
Registrar (Adm.)

fv%@‘@ :

7



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok

NOTIFICATION

No: B4V G2oy/lpated: _0>/09 />0

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Zeza Majid

D/O Abdul Majid Mir

R/O Bagh-E-Mehtab, Habib Colony, Sector-C, Tehsil Khas, District
Srinagar

vide Notification No.1178 dated 10.01.2020 has been declared as
Absolute/Final.

By Order \/ W

)
(Mohammad Yasin Beigh)

Registra&éAdm.)
No: 3‘?090 “W?/E?/@ated: 09’/3/ '31))7 }é\@

Copy forwarded to the: -

i Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

President, J&K High Court Bar Association, Srinagar. _

CPC e-Courts High Court of J&K Srinagar for uploading on the

official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Zeza Majid, Advocate

T s for information and necessary action.

4.
o.

v
2

Registrar (Adm.)
I
7,(;\%



HIGH COURT OF JAMMU & KASHMIR AND LADAKH

AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

No:

% ok ok

NOTIFICATION

Z?‘/f;f%}llé% Dated: 0>/6)/ Do >/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Bandna Devi

D/O Rajinder Kumar

R/O Bhella, Tehsil Thalela, District Doda.

A/P Plot No.368, Ward No.60, Dhok Paloura, Jammu

vide Notification No.1110 dated 10.01.2020 has been declared as
Absolute/Final.

No:39 M/k-ffj/ £/ p pated: _0)-/ 9 / Do 26

By Order

& ¢

m

(Mohammad Yasin Beigh)

Reglstrawdm.)
8

Copy forwarded to the: -

T
2,
3

4.
5

Principal District and Sessions Judge, Bhaderwah.

Secretary,

Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

President,

District Bar Association, Doda.

CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
Ms. Bandna Devi, Advocate

for information and necessary action.

Registrar (Adm.)-

260



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k ok

NOTIFICATION

No: &%;}m%/ﬁiDated: 0>/ 09/ >057

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Faiqah Nazki

D/O Javaid Akhtar Nazki

R/O 17-Hill View Colony (East), Sector Ist, Old Airport Road, Rangreth,
Budgam

vide Notification No0.913 dated 22.11.2019 has been declared as
Absolute/Final.

By Order JK/‘

B\

(Moham ad Yasin Beigh)
Regl trar (Adm )

No: %QOIS "65//25/d@ted: O)’/O 0;‘/ ),@97 %\@

Copy forwarded to the: -

F Principal District and Sessions Judge, Budgam.
<4 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4. President, District Bar Association, Budgam.

8 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7 4 Ms. Faigah Nazki, Advocate

...... for information and necessary action.

e

Reglstrar (Adm. )

.



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k %k 3k

NOTIFICATION

No: Qy?@fw//ﬂ/Dated: 0>/9/ S04 .

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Raies Shafi Wani

S/O Mohamad Shafi Wani

R/O Namblabal, Pampore, Pulwama

vide Notification No0.940 dated 22.11.2019 has been declared as

Absolute/Final.

’JJ
By Order m
y € - K/ Q\rfft
(Mohammad Yasin Beigh)
Registrar (Adm.)

: gg
No: 32084 11/0/l) vated: __05/9/ 3055 7
Copy forwarded to the: -
1 Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
< Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.
4. President, District Bar Association, Pulwama.
5 CPC e-Courts High Court of J&K Srinagar for uploading on the

official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
y 8 Mr. Raies Shafi Wani, Advocate
...... for information and necessary action.

Reglsgir (Adm. )

o



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% %k ok

NOTIFICATION

No: 848 %) 20%)p4Dated: 02>/ 07 />0,

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Shahid Iqbal Teeli

S/O Ghulam Nabi Teeli

R/O Viddy Payeen, Tehsil Srigufwara, District Anantnag

vide Notification No.812 dated 20.09.2019 has been declared as

Absolute/Final.

By Order \/ W‘W

-
(Mohammad Yasin Beigh)
Registrar (Adm.)
) A

No: 39072279/4,/1p vated: _02/F/ 302/ _
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3, Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4. President, District Bar Association, Anantnag.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Shahid Igbal Teeli, Advocate

...... for information and necessary action.

n-b”%

Registrar (Adm.)

%

-7/6\ )



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok

NOTIFICATION

No: Y9 9)>2//2sDated: 0%/ 09/ 2077,

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Aaqib Rashid

S/O Abdul Rashid Sofi

R/O Nalband Pora, Safa Kadal, Srinagar

A/P Elahi Bagh, Rangpora, Devipora, Al-Haya Lane, Srinagar

vide Notification No.771 dated 19.09.2019 has been declared as

Absolute/Final.

By Order W‘m
- 8\

(Mohammad Yasin Beigh)

ﬁStM (Adm.)

o: 370806 7/@/ ¥ pates: 0>/ 97 /20 Y

Copy forwarded to the: -
: Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, J&K High Cort Bar Association, Srinagar.

] CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

1. Mr. Aaqib Rashid, Advocate

...... for information and necessary action.

Registrar (Adm )

o



HIGH COURT OF JAMMU & KASHMIR AND LADAKH

AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

No:

* %k ok

NOTIFICATION

8f009 ”"’//’94/(45Dated: 2>/ 0%/26>7

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. S Jasmeet Singh
S/0 Kavi Singh
R/O Narsingh Pora, Tehsil Beerwah, District Budgam
A/P Pal Niwas near Sarveshwar Rice Mill, Baba Farid Nagar, Jammu

vide Notification

Absolute/Final.

By Order

"

(Mohammad Yasin Beigh)

Registrar (Adm.)
I Wy

No: 390 &&-9Y /&/éﬂ Dated: 9>~ /@q [Dns7 i
i 7 7 1
Copy forwarded to the: -

4
2
3.

4,
5

Principal District and Sessions Judge, Budgam.

Secretary,

Bar Council of India, New Delhi.

No.100 dated 17.06.2019 has been declared as

Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

President,

District Bar Association, Budgam.

CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
Mr. Jasmeet Singh, Advocate

for information and necessary action.

A

o

m .
Registrar (Adm.

7/5\% |

)3

o zd



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

No: 625/()5)/5‘091/2(7 Dated: _02/4/>057

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Mehnoor Raja

D/O Raja Shujat Ali

R/O Village Niloosa, Tehsil Boniyar, District Baramulla

A/P H.No.2, Shah Anwar Colony, Hamdan Avenue, Sec-F, Hyderpora,
Budgam

vide Notification No.46 dated 13.06.2019 has been declared as
Absolute/Final.
By Order | Om*/ K,“V)

ik AN
(Mohammad Yasin Beigh)

Registrar (Adm.)
o o1
No: 3‘30‘7(/—/0//&;/@3ated: 0}/9/ 2027

~

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the

official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7.  Ms. Mehnoor Raja, Advocate
...... for information and necessary action.

ot
i \ ol
egistrar (Adm.)
e




HIGH COURT OF JAMMU & KASHMIR AND LADAKH

AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k sk 3k

NOTIFICATION

No: &532)"@»/@ Dated: _0>/9/ >, |

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Ahra
D/O Abubakar Ahmad Syed
R/O 16, Madina Bagh, Chanpora, Tehsil & District Srinagar

vide Notification No.65 dated 22.10.2020 has been declared as

Absolute/Final.
\/". 5
By Order o o ; fo’g-ﬂ/\
(Mohammad Yasin Beigh)
Registrar (Adm.)

No: 39 /02 - Oa/@ﬂgated: 09'/?’/ 2024 7/6\9

Copy forwarded to the: -

T
2.
3.

4.
5

Principal District and Sessions Judge, Srinagar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
Ms. Ahra, Advocate
...... for information and necessary action.

" a\
Reglst§;r (Adm.)

we\% *



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k %k %k

NOTIFICATION

No: 852 9 o Yy Dated: _0>/09/ 3051

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Tuba Rashid

D/O Abdul Rashid Dar

R/O Namchabal Fatehkadal, Srinagar

vide Notification No.1784 dated 08.05.2020 has been declared as
Absolute/Final.

By Order | m
¥ s A\

~
(Mohammad Yasin Beigh)

Regisgfar (Adm.)
9
No: 39//& —/?/%/L/) Dated: 0}/9/ )0)1 ‘ /Vb\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

8. CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

y 48 Ms. Tuba Rashid, Advocate

...... for information and necessary action.

- w’/‘/w)/\
Registrar (Adm.) 0

b



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

NOTIFICATION

No: qug%’ﬁf/@atedi 0>/ 09/ 202

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Mehnaz Bashir
D/O Bashir Ahmad Bhat R/O Shar-I-Shali, Tehsil Pampore, District
Pulwama

vide Notification No.95 dated 22.10.2020 has been declared as
Absolute/Final.

By Order % k/‘w')\"qk

(Mohammad Yasin Beigh)
Rg%istrar (Adm.)

\S
No: i@#&*lf/ﬁ"Z/CﬂDated: 0}/9/9’097 %b\

N

Copy forwarded to the: -

1 Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Pulwama.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

y g8 Ms. Mehnaz Bashir, Advocate

...... for information and necessary action.

Registrar (Adm.)

b S0



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 855‘9/707’/@Dated: 0>/¢7/ >0/

(

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Umat Ul Ain

D/O Fayaz Ahmad

R/O Firdous Colony, Buchpora, Tehsil Eid Gah, District Srinagar

vide Notification No.502 dated 10.12.2020 has been declared as

Absolute/Final.

By Order But bw m

(Mohammad Yasin Beigh)
ngistrar (Adm.)

5\
No;ﬁ@/}é“%/o@é/cﬂnated: 0>/ %// 27) % }6\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

i Ms. Umat Ul Ain, Advocate

...... for information and necessary action.

s

ﬁég'istrar (Adm.)"3
s



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% %k ok

NOTIFICATION

No: B8 ;} 2027 /ﬁf} Dated: 0>/9/ %0

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Tabasum Nayeem Magray
S/0 Nazir Ahmad Magray
R/O Watoo katrethung D.H. Pora Kulgam

vide Notification No.498 dated 10.12.2020 has been declared as
Absolute/Final.
}
)
By Order O%A

Yo 2\
(Moham Yasin Beigh)

Re?:/trawdm.)
No: 39/3Y - b///@//rﬂ Dated: O}/ i?/);)y : 76\%
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4. President, District Bar Association, Kulgam.

0. CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Tabasum Nayeem Magray, Advocate

...... for information and necessary action.

)

N
e 3\ r(fk’y'
Registrar (Adm.)

}b\.@ ’



HIGH COURT OF JAMMU & KASHMIR AND LADAKH

AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

No:

* ok k

NOTIFICATION

5?57_;};@ Dated: 0}/0‘7 />4,

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Qurat Ul Ain
D/O Fayaz Ahmad
R/O Firdous Colony Buchpora Srinagar

vide Notification No.475 dated 10.12.2020 has been declared as
Absolute/Final.

No: S91Y/~YB/K5/L p pated: 0>/ 09) Son

By Order

(Mohammad Yasin Beigh)

Reglg;‘aydm .)

Copy forwarded to the: -

1.
2,
3.

4.
S.

Principal District and Sessions Judge, Srinagar.

Secretary,
Manager,

Bar Council of India, New Delhi.
Government Press, Srinagar for publication in the next

issue of Government Gazette.

President,

J&K High Court Bar Association, Srinagar.

CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

Ms. Qurat Ul Ain, Advocate

......

for information and necessary action.

s
: bw ,b\r(fk(

eglstrar (Adm.)

b e

\/W‘W’

W



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* 3k ok

NOTIFICATION

No: 656 (?/m/@nated: 0/9/ 3057

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Zahid Ameen Khan

S/O Mohammad Ameen Khan

R/O Sodal, Khan Mohalla, (H.No.72) Tehsil Handwara, District
Kupwara

vide Notification No.1676 dated 16.03.2020 has been declared as
Absolute/Final.

\

o WV
By Order Py L/ M ZZK
(Mohammad Yasin Beigh)

Registrar (Adm.)

No: 39/ Y9 -SE/04/t) patea: 0>/ 027 Ll

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2: Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Kupwara.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
Te Mr. Zahid Ameen Khan, Advocate
...... for information and necessary action.

T
o NS

Registrar (Adm.)

26\8



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

NOTIFICATION

No: 859 9] »7/£4Dated: _ 0>/F />0y,

/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Rayees Maqgbool

S/0 Mohd Maqbool Bhat

R/O Batwina, Tehsil Wakura, District Ganderbal

vide Notification No.1654 dated 12.03.2020 has been declared as

Absolute/Final.

By Order . bww

(Mohammad Yasin Beigh)

REg/istrar (Adm.)

No: 395764/ /L postes: _ 02/ D/ 20, 5H\Y
Copy forwarded to the: - b

1 Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi.

9. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Ganderbal.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

T Mr. Rayees Maqbool, Advocate

...... for information and necessary action.

e " \foK"V‘
Registrar (Adm.)

[



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok

NOTIFICATION

No: QGOﬁ’ﬂ”%ated: 0%/ >0y

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Umar Aejaz Gattu

S/O Aejaz Ahmed Gattu

R/O Near Town Hall Gattu Market, Faridabad, Doda
A/P Near Jogi Gate, H.No.601, Prem Nagar, Jammu

vide Notification No.1179 dated 10.01.2020 has been declared as
Absolute/Final.

By Order \\/WW

(Mohammad Yasin Beigh)

Reﬁis/tr (Adm.)
? , 7 e
No: /6 P/&/M Dated: . 0>/ 9/ Y0p7

Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Doda.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Umar Aejaz Gattu, Advocate

...... for information and necessary action.

ﬂ .
Registrar (Adm.)m

12




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok

NOTIFICATION

No: §é! (?r%%/@Dated; 09//9/ Dos7

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Suhail Ahmad Mir

S/0 Ab Razak Mir

R/O Adigam, Shah Mohalla, Tehsil Devsar, District Kulgam

vide Notification No.1199 dated 10.01.2020 has been declared as
Absolute/Final.

By Order \/ WW

7’
(Mohammad Yasin Beigh)

K{ra Adm.)

9
No:39/7579/24/tp patea: 071 9) 2077 75\
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Kulgam.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

Ti Mr. Suhail Ahmad Mir, Advocate

...... for information and necessary action.

m\/ Y

Registrar (Adm

™




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: §6> 5‘,}/702/2’; Dated: _0>/9/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Tehmeena Majid
D/O Abdul Majid Elayi
R/O Manchwa, Allayee Mohalla, Tehsil B.K. Pora, District Budgam

vide Notification No.961 dated 22.11.2019 has been declared as
Absolute/Final after condonation of delay.
Y
o V)
By Order

-
(Mohammad Yasin Beigh)

Registrar (Adm.)

No: 3?/9 0% @?/’/&i//ﬂDated: O}/ 9/ 20N // 26

Copy forwarded to the: -

1 Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Budgam.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

F 8 Ms. Tehmeena Majid, Advocate

...... for information and necessary action.

. NE
ﬁggist\m'r(dl‘n.) D\’dk

o\V




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 84> 6) ¥ /24 Dated: 0%/ 5/ 2057

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Yazan Ul Yasra
D/O Abdul Rahim Mir
R/O Farashgund,Soibug, Budgam

vide Notification No.825 dated 21.09.2019 has been declared as
Absolute/Final.

By Order W% @W

£
(Mohammad Yasin Beigh)

Rﬁiistr r (Adm.)

2 6|9
No: 5‘7/&(57‘67‘//»&1/(ﬂ0ated: O /9/303/1 26|
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.
4. President, District Bar Association, Budgam.
5 CPC e-Courts High Court of J&K Srinagar for uploading on the

official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7 i Ms. Yazan Ul Yasra, Advocate
...... for information and necessary action.

)

S\ e

Registrﬁ:‘/(Adm.)
?,é\% -




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok k

NOTIFICATION

No: 844 @%}//%ated: 0> 9/ >057

(

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Rutba Khan
D/O Mohd Ashraf Khan
R/O P.C. Depot Qamarwari, Opp. Salsabeel School, Srinagar

vide Notification No.1077 dated 10.01.2020 has been declared as
Absolute/Final.

,J"" :
By Order \/M
: B Ko™

(Mohammad Yasin Beigh)
Registrar (Adm.)

_ 8
No: Bcjfaf'“’gw/%f/wated: O}/Q? /2027 2

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
Y3 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

y Ms. Rutba Khan, Advocate

...... for information and necessary action.

Reﬁstrar (Adm.)

24\°



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 845%) W/%Dated: 029/ 205

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Yassin Rashid Zarger
S/O Abdul Rashid
R/O Satellite Colony, Firoz Lane, Bathindi, Jammu

vide Notification No.1732 dated 30.03.2019 has been declared as
Absolute/Final.

By Order L \/W

(Mohammad Yasin Beigh)

Regi trag{/(Adm.) |
No: 3920 ~09 )4/ liea: _ 0> [F/ %)I;’f e

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
f‘
/
\ 0 ‘-

o Mr. Yassin Rashid Zarger, Advocate

...... for information and necessary action.
l}jjig:‘ar (Adm.)
2.6 (8 '

4.
S.



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥ %k %

NOTIFICATION

No: (9&'29, o1/ Dated: 0> /9/ 20

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Skalzang Angmo
D/O Stanzin Paljor
R/O Chuchot Shamma Chakshi, Goba, Tehsil & District Leh

vide Notification No.1197 dated 10.01.2020 has been declared as
Absolute/Final after condonation of delay.

-3
By Order \/ W%‘

)
(Mohammad Yasin Beigh)

Reglstra(}:iAdm.)

No: 39590~ 97/’@/4/9Dated: 0% /9/9'09{ '}6[9
Copy forwarded to the: -

T Principal District and Sessions Judge, Leh.
2. Secretary, Bar Council of India, New Delhi.
s Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4. President, District Bar Association, Leh.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

T Ms. Skalzang Angmo, Advocate

...... for information and necessary action.

VJ:

ol -~

)" b o)l ok
Registrar (Adm.)

L e

2%



HIGH COURT OF JAMMU & KASHMIR AND LADAKH

AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* %k %k

NOTIFICATION

No: 448 Oé} v /MyDated: 03/ />0

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Moseena Mushtaq
D/O Mushtaq Ahmad Bhat
R/O Nownagari, Pulwama

vide Notification No.50 dated 13.06.2019 has been declared as
Absolute/Final.

By Order

£ 1"

(Mohammad Yasin Beigh)
Registrar (Adm.)

Copy forwarded to the: -

e
2.
3.

4.
5

Principal District and Sessions Judge, Pulwama.

Secretary,

Bar Council of India, New Delhi.

LA

No: 37595)'53-/@/400&%: 05/?/ 2027,

AL

Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

President,

District Bar Association, Pulwama

CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
Ms. Moseena Mushtaq, Advocate

------

for information and necessary action.

L

or S

\__eeZen

)
ReEi,strar (Adm.)

%b\@ :

Al



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k

NOTIFICATION

No: BQQ?M%/@Dated: 03 /9 /[>07,

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Nissar Ahmad Lone

S/O Abdul Majeed Lone

R/O Chotipora Achabal Rafiabad, Tehsil Watergam, District Baramulla
vide Notification No.1647 dated 12.03.2020 has been declared as

Absolute/Final after condonation of delay.

By Order T
- R oY)
(Moham asin Beigh)

Rei/ §VAdm .

No: 59&56'63/@/@[3““: 63/ &)/ 20 .

Copy forwarded to the: -

i Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4, President, District Bar Association, Baramulla.

3. CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Nissar Ahmad Lone, Advocate
...... for information and necessary action.

” il b ,)\,U((’M

Registrar (Adm.)

>0




HIGH COURT OF JAMMU & KASHMIR AND LADAKH

AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k¥

NOTIFICATION

No: 840 ?}Mﬁ/@Dated: 03/9/ %057

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Nighat Yousuf

D/O Mohd Yousuf Kabu

R/O Bemina, Alamdar Colony, H.No.167 A/B, Tehsil South Srinagar,
District Srinagar

vide Notification No.107 dated 22.10.2020 has been declared as
Absolute/Final.

R
B ~V)
y Order M \/O‘M

(Mohammad Yasin Beigh)
Registrar (Adm.)

No: Bﬁ’fé?“?{/&/éﬂnated: 65 /7 /)@3’/ @5\9
Copy forwarded to the: -

1;
2.
3.

4.
5

@

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
Ms. Nighat Yousuf, Advocate
...... for information and necessary action.

‘ -
Registgir (Adm3

}%\@ )




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 89/ C;}%W/@Dated; 0309 /2027

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Nelofer Ali
D/O Ali Mohmad Bhat _
R/O Imam Khomini Colony Near Girls Hr. Secondary School, Budgam.

vide Notification No.18 dated 09.05.2019 has been declared as
Absolute/Final.

By Ord %\
e L\t

(Mohammad Yasin Beigh)

Regi L (Adm)
37—(‘ 7> h7ﬁ/ &/ZﬂDated o 5/ ?/ DO)/

Copy forwarded to the: -

T, Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Budgam..

9. CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
s Ms. Nelofar Ali, Advocate
...... for information and necessary action.

2

Registrar (Adm.) 10K

—z(a\@



HIGH COURT OF JAMMU & KASHMIR AND LADAKH

AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

No:

% %k %k

NOTIFICATION

8‘?2?/3‘09//12%Dated: 03(9/505;

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Vikas Badhoria
S/O Shobha Ram
R/O Village Amowal, Tehsil Vijaypur, District Samba

vide Notification No.1309 dated 02.01.2019 has been declared as

Absolute/Final.
By Order Vw "f(ﬁsrﬁ/\
7
(Mohammad Yasin Beigh)
RegistraiEAdm.)

No: 39S56E0 ’&?/&/%ated: 0379/ >0>7. 7/6\8
Copy forwarded to the: -

1.
2
3.

4.
5

Principal District and Sessions Judge, Samba.

Secretary,
Manager,

Bar Council of India, New Delhi.
Government Press, Srinagar for publication in the next

issue of Government Gazette.

President,

District Bar Association, Samba.

CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

Mr. Vikas

Badhoria, Advocate
for information and necessary action.

\/* /
Reﬁ er (Adm. )



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% k %k

NOTIFICATION

No: &‘?5?209//@Dated: 03/9/ >0/ .

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Sama Khan

D/O Khan Roshan Khayaal

R/O H.No.40, Khan Mohalla, Bhagat Barzulla, Tehsil South, District
Srinagar

vide Notification No.1119 dated 10.01.2020 has been declared as
Absolute/Final.

‘F .
By Order M
y ~° 3\ o€

(Mohammad Yasin Beigh)

Registrar (Adm.)
i/ 9?;5‘8

No: 394009514,/ pvatea: 0219 /205"

Copy forwarded to the: -

1 Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

S. CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

F 2 Ms. Sama Khan, Advocate
’
\/ m

...... for information and necessary actlon
Reglstrar (Adm. )

L s




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

NOTIFICATION
Q‘? 9 07 ’t }//%/[

No: ¢ Dated: 0%/9/ 20

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Kawsar Igbal Dar
S/O Abdul Khaliq Dar
R/O Jagerpora, Handwara, Kupwara

vide Notification No.1323 dated 02.01.2019 has been declared as
Absolute/Final.

v/‘_ :
By Order 8 bm

(Mohammad Yasin Beigh)

Reglsgtiﬁy(Adm .)
No: 39574-86/2, ftghtea: ©3/9/ 205,

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4, President, District Bar Association, Kupwara

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Kawsar Igbal Dar, Advocate

...... for information and necessary action.

T b raK’M

Registrar (Adm.

7,4,\9




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% %k %k

NOTIFICATION

No: §75 9 2o Bfffated: 63/9 /307,

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Nikhil Narayan Sharma

S/O Ashwani Kumar Sharma

R/0O H.No.325, Sector-G, Sainik Colony, Jammu

vide Notification No.1371 dated 03.01.2019 has been declared as

Absolute/Final.

By Order i gl
d ol o \ k4
(Mohammad Yasin Beigh)

Re istg;r (Adm.)
DA A / J 7/[9\9
No: 39602 ~/0/l4/LP Dated: _ O3/ ‘?/ 2057 ‘

Copy forwarded to the: -

0 Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.
4. President, J&K High Court Bar Association, Jammu. :
5 CPC e-Courts High Court of J&K Srinagar for uploading on the

official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Nikhil Narayan Sharma, Advocate
...... for information and necessary action.

Reg'bitrar (Adm.

%

268




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: &%gyww/&/ Dated: 03/9/ >0

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Aamir Subhan Sofi

S/O Ab. Subhan Sofi

R/O Drugmulla, Arm Mohalla District Kupwara

vide Notification No.536 dated 07.08.2018 has been declared as

Absolute/Final.

By Ord %/\
y Order ﬁk/w r)\,(ﬁgf

(Mohammad Yasin Beigh)

RengAdm .)
No: 2961/ -18/8s/(p Datea: O3/ G/ 2027

Copy forwarded to the: -

;A Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Kupwara.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the

official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Aamir Subhan Sofi, Advocate
...... for information and necessary action.

| AN
Regisﬁ:r (Adm.)

5|



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥ ok ¥k

NOTIFICATION

No: @9?;}10)//£9Dated: 03/9/ 2057,

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Mr. Sahir Asgar Beg

S/O Mohd Asgar Beg

R/O Village Puneja, Tehsil Bhaderwah, District Doda
A/P 139, Bathandi Morh near Hotel Gulfam Jammu

vide Notification No.1663 dated 05.03.2018 has been declared as
Absolute/Final.

By Order k/%
- Ve 28

(Mohammad Yasin Beigh)
Registrar (Adm.)

q
No: 566/9»1}/4_%/%“9& 05/9/)0)7 ) 26

Copy forwarded to the: -

1 Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Doda.

B. CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
- Mr. Sahir Asgar Beg, Advocate
...... for information and necessary action.

) 3
Registrar (Adm.)

L




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 8§96 QM”/EéDated: 05/7/ Do)y

/

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Asmat Naseem
D/O Gh. Mohi ud din Sheikh
R/O Seepan Khanabal, Anantnag

vide Notification No.252 dated 16.05.2015 has been declared as
Absolute/Final.

T
By Order e \\/W

(Mohammad Yasin Beigh)
Registrar (Adm.)

No: 36 62’6’35/// Z@éted: @5/ ?// j@}; r}b\e

)

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Anantnag.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
/
a8 \/W a\ o 4

7. Ms. Asmat Naseem, Advocate
Registrar (Adm.)

...... for information and necessary action.
L



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok sk

NOTIFICATION

No: Qe o\\.’)—bl\\:(l&\_?Dated: \\\ C\\q_\

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sunil Sharma
S/O Hans Raj Sharma
R/O H.No.EP 925, Jullaka Mohalla, Jammu

vide Notification No.97 dated 23.05.2013 has been declared as
Absolute/Final.

i
By Order Vm |

~ )’
(Mohammad Yasin Beigh)
Registrar (Adm.)
_ i
No: _J%% Eﬁ.-q\\‘\\'%:\d Dated: b\\ ‘\\?57\ );:}\
Copy forwarded to the: -
1s Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

2 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

8 Mr. Sunil Sharma, Advocate

...... for information and necessary action. ,

o\

Registrar (Adm.)

%

7,”!\@'



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No: s 420 |9Q6\Lf Dated: \\ﬁ\mou

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Tehseen Ahmed

S/O Maqbool Hussain

R/O Husplote, Tehsil Thanamandi, District Rajouri

vide Notification No.1692 dated 30.03.2019 has been declared as

Absolute/Final.

By Order \/ M

- 3\~
(Mohammad Yasin Beigh)
Registrar (Adm.)
No: %‘3\{)‘\’\»’5‘1‘\5{ 0 lt'eéi b\\\{\b\\, \
Copy forwarded to the:\-
1. Principal District and Sessions Judge, Rajouri
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.
4. President, District Bar Association, Rajouri.
8 CPC e-Courts High Court of J&K Srinagar for uploading on the

official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
4l Mr. Tehseen Ahmed, Advocate
...... for information and necessary action.

/ -
o\
Registrar (Adm.)

%,

27\8



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
. * ok

NOTIFICATION

NOZQ\b\ q\uu\\ﬂc\ Dated: \\\‘5&\\7011

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Qumbar Rizwan

S/O Molvi Sheikh Gh Rasool Noori

R/O Gangoo, Ningar Pora, near Jamia Masjid, Tehsil and District
Pulwama.

vide Notification No.582 dated 07.08.2018 has been declared as

Absolute/Final.

./"l ad
By Order i \/ )\4

(Mohammad Yasin Beigh)
Registrar (Adrrg)p
No: 2‘\‘\'5)_ %C\AQG;\JDated: L\(\ a‘\?—-k ; 2 \8
Copy forwarded to\the\: -
1 Principal District and Sessions Judge,Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.
4. President, Bar Association, Pulwama.
5 CPC e-Courts High Court of J&K Srinagar for uploading on the

official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Qumbar Rizwan, Advocate
...... for information and necessary action.

\ e

ok N
Registrar (Adm.)

721\9*



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

NOTIFICATION

No:%u\\uu\(ﬁq Dated: k'\\“\\\'ml

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Fajar Parvaiz

S/O Parvaiz Ahmad Bhat

R/O Hergam, Mohalla Taing, Shopian

vide Notification No.133 dated 17.06.2019 has been declared as

Absolute/Final.

By Order k/ m

3 o
(Mohammad Yasin Beigh)
Registrar (Adm.
No: 2>\ -—-\‘\‘g\ik:\t-'? Dated: \\\\‘\\\%1\ 7’7\5
Copy forwarded to the: -
1 Principal District and Sessions Judge, Shopian.
-] Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4. President, District Bar Association, Shopian.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Fajar Parvaiz, Advocate
\—/‘ )/1

...... for information and necessary action.
Reglstrar (Adm.)

\®




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
& ok sk

NOTIFICATION

No: ez a\\)m\\{lc,\ Dated: \\\‘\\%l\

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Nafahatul Islam
S/0O Sh. Nishter Abdul Rub
R/O 11, Igbal Colony Chanapora, District Budgam

vide Notification No.23 dated 10.06.2010 has been declared as
Absolute/Final.

N o

By Order ~ ,{H(: WA
~ Y
(Mohammad Yasin Beigh)

R[ftrar (Adm.&k

No: AN Solel fpated: N\ \naa, |8

Copy forwarded to\the\. -

1 Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4. President, District Bar Association, Budgam.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Nafahatul Islam, Advocate

...... for information and necessary action.

2 \//

Registrar (Adm. )

S




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok %

NOTIFICATION

No:c’\m\\»\‘m\\\% Dated: \‘\\\Q\\\’;mz[

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Zaffar Iqgbal

S/O Ghulam Abas

R/0O Ward No.8, Naka-Manjhari, Mendhar, District Poonch
A/P H.No.50, Bantalab, Jammu

vide Notification No.21 dated 16.05.2019 has been declared as
Absolute/Final.

By Order \/, W‘%
" 3\

(Mohammad Yasin Beigh)

Registrar (Adm%
No: %Q\"\(_.%hgcl'\(u? Dated: M\JQ\\\%L) | L \%

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Poonch.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the

official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
T Mr. Zaffar Igbal, Advocate
...... for information and necessary action.

| s
o '(‘V\
-’ K/ 'b\'ﬁg

Registrar (Adm.)
A
2] \@




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
) AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: Aag ;5 m,XgG\ Dated: M\a|>en

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Waqas Igbal Khan
S/O Mohd Igbal Khan
R/O Khanpora, Tehsil Shangus, District Anantnag

vide Notification No.1171 dated 10.01.2020 has been declared as
Absolute/Final.

AR
By Order V Nm

#73
(Mohammad Yasin Beigh)

Registrar (Adm.&v

218

No: 4N Gb- 6%\&\\\0? Dated: \\\‘\\\‘—bxl

Copy forwarded to\ the: -

g 8 Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Anantnag.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

F Mr. Wagqas Igbal Khan, Advocate

...... for information and necessary action.

s
~ k/w()\’dg/v\

Registrar (Adm.)

%A

7\




N\

HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* 3k 3k

NOTIFICATION

No: “ay °‘-\\'lh')_\ \“{&ﬁ\ Dated: \&\Q\\\"*’H

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Surbhi Kohli

D/0O Vinod Kohli

R/O H.No.15, Opp. Govt. High School, Gurah Brahmna, Ban Talab,
Jammu

vide Notification No.1147 dated 10.01.2020 has been declared as

Absolute/Final.

—
By Order oy k/, oV, 3,\’0&(/\/\

(Mohammad Yasin Beigh)
\°

Rﬁg/istrar (Adm.ﬁy
2\

No:lﬂﬂk&-ﬂ\\'\\'f@]d Dated: U\\j\\\'z o)

Copy forwarded to the: -
|8 Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Surbhi Kohli, Advocate

...... for information and necessary action.

-\~

R[’g/istrar (Adm.
A $




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & ¥

NOTIFICATION

No: A1 4l e Dated: M\alboan

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Nazia Hassan

D/O Gh Hassan Malik

R/O Reshipora, Zainpora, Tehsil & District Shopian
A/P Chanapora, 71 Housing Colony, Srinagar

vide Notification No.1056 dated 09.01.2020 has been declared as
Absolute/Final.

By Order e \/ MM/\

(Mohammad Yasin Beigh)

Re istra@Adm.)
No: _511\Ng —‘&\\f&\d‘ Dated: L\\a\\:&oml 7’5\9

Copy forwarded to the: -

i, Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4, President, District Bar Association, Shopian.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

T Ms. Nazia Hassan Malik, Advocate

...... for information and necessary action.

J"’

o
Regisgir (Adm.)"
?,-6\8

— - ’(Kr: 1L




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No:“wn, q\u,m'\‘ {¢,Dated: \\\"\\\wu

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Asif Nabi Tantray
S/O Gh. Nabi Tantray
R/O Midoora, Awantipora, District Pulwama

vide Notification No.708 dated 30.12.2015 has been declared as
Absolute/Final.

By Order k/wm
4 N

(Mohammad Yasin Beigh)
Registrar (Adm.ky

No: ?be\ﬁ\o\z-e\c\\?&\\bated; L\\\‘\\ naa 1' .ﬂ\@
Copy forwarded to \the: . \

1 Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.
4, President, District Bar Association, Pulwama.
5 CPC e-Courts High Court of J&K Srinagar for uploading on the

official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
8 Mr. Asif Nabi Tantray, Advocate

...... for information and necessary action.
Ly
P wS A) K

Registrar (Adm.)

2] \g



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok k

NOTIFICATION

No: C\mc\\‘\‘lw\lge,\ Dated: \‘\\A\T'A .

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mudasir Ahmad Shah
S/0O Mohd Amin Shah
R/O Shah Mohalla, Vehil, Tehsil & District Shopian

vide Notification No.709 dated 19.09.2019 has been declared as
Absolute/Final.

By Order b m

Yl ’5\’6
(Mohammad Yasin Beigh)

Reiis/trar (Adrng.‘; \8

; Principal District and Sessions Judge, Shopian.

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Shopian.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

T Mr. Mudasir Ahmad Shah, Advocate

...... for information and necessary action.

« e \/ ,qkfw

Registrar (Adm. )’3\

No: 50t -—cﬁ\bh\{&(;\ ‘[_)f}ed: b\\\“{\\l\‘.
Copy forwarded to the: -

2 }ﬁ




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: ©99 Dated: Y- o09- 202/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Naira
D/O Ab Rashid Dar
R/O Umar Abad Colony Amargarh, Sopore, Baramulla

vide Notification No.472 dated 10.12.2020 has been declared as
Absolute/Final.

By Order k/o,\ug\ e

«)
(Mohammad Yasin Beigh)

szistrar (Adm.

No: 24968 -@(/éf”moated: b4- 09— 202 ’ﬂ\@

Copy forwarded t{) the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4, President, District Bar Association, Baramulla.

8. CPC' e-Courts High Court of J&K Srinagar for uploading on the
official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
s
k/m
" 3N

Ts Ms. Naira, Advocate
Rzgiistrar (Adlg}l:
A

...... for information and necessary action.




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: (?/0//,@7/(9 Dated: 9-29- 2.2

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Nasir Ahmad Teli
S/O Gh. Mohi Ud Din Teli,
R/O Shooru Khansahib, District Budgam

vide Notification No.33 dated 16.05.2019 has been declared as
Absolute/Final.

Y
By Order N s
— - : ;’)\’ﬂ
(Mohammad Yasin Beigh)
gistrar (Admg,
7-24 /4 | Y 73‘9
No: 24&)}’3‘1, »@1/ (P Dated: 1- 29~ 20>/
Copy forwarded to the: -
1 Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.
4, President, District Bar Association, Budgam.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
v 8 Mr. Nasir Ahmad Teli, Advocate
...... for information and necessary action.

= \\/ v N 4{ 1
thrar (AdeV

%) \Q




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No: g/i/mf/(ﬂ Dated: % 09-2<2)

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Kanav Kumar
S/0 Kishore Kumar
R/O H.No.135-B, New Secretariat Road Dogra Hall, Jammu

vide Notification No.807 dated 15.10.2018 has been declared as
Absolute/Final.

N
By Order i b W

(Mohammad Yasin Beigh)

Rzg/istrar (Adm

, 2\8
No: 39835~ ‘/;///J;/gmated: Y— 09- 222 7”‘\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

T Mr. Kanav Kumar, Advocate

...... for information and necessary action.

Registrar (Adm.

7) T@‘




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k %k 3k

NOTIFICATION

No:ﬁ/{//c;/zﬂ Dated: %—o9-2.>,

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Danish Habib Bhat
S/O Habib Ullah Bhat
- R/O Sogam Lolab, District Kupwara

vide Notification No.544 dated 07.08.2018 has been declared as
Absolute/Final after condonation of delay.

By Order : \/ NWM

)
(Mohammad Yasin Beigh)

Rzistrar (Adm.)
heo

No: 298 Y2- 9‘9//(41(40 Dated: a OG- Do) 27
Copy forwardeé to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4. President, District Bar Association, Kupwara.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

2 Mr. Danish Habib Bhat, Advocate

...... for information and necessary action.

" LB \/W (M

Reflstrar (Adm.

e



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No:Q/}//m///ﬂ Dated: /-29-_2e>y

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Masroof Hassan Sheikh
S/0O Gulam Hassan Sheikh
R/O Berigam, Nai Basti, Tehsil Devsar, District Kulgam
vide Notification No.1896 dated 16.03.2018 has been declared as
Absolute/Final.
By Order o %/\

VR
(Mohammad Yasin Beigh)

Registrar (Adm.)
L %:1 0

No: 2985 “5-/4/!?45//5’ Dated: &- ¢9- 92

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Kulgam.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Masroof Hassan Sheikh, Advocate
...... for information and necessary action.
o2 "frdg»'«x/\
e N
Registrar (Adm.)

)8




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k ok ok

NOTIFICATION

No: Q/z/,é’q/gp Dated: #--9-_ 22/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sajad Ahmad Bhat

S/O Abdul Aziz Bhat
R/O Bugam Batapora, Alamdar Coloney, Tehsil Chadoora, District. Budgam

vide Notification No.944 dated 23.11.2019 has been declared as
Absolute/Final after condonation of delay.

By Ord /
y Uraer o \/ \po‘Y

(Mohammad Yasin Belgh)
Registrar (Adm.)

No: 398 -£5 /)b vated: OY=09- 251 S
Copy forwarded to the -

1. Principal District and Sessions Judge, Budgam.

8 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4, President, District Bar Association, Budgam.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

71 Mr. Sajad Ahmad Bhat, Advocate

...... for information and necessary action.

m*k/’w')’(g

Registrar (Adm.)

2?}8




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: Q/f/’/a@// (¥ Dated: Y-29-222/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Karan Singh
S/O Balwant Singh
R/0O H.No.42, W.No.4, Purana Daroor P/O Katra, District Reasi

vide Notification No0.924 dated 22.11.2019 has been declared as

Absolute/Final after condonation of delay.

By Order k/ iy e

'ak
(Mohammad Yasin Beigh)
Registrar (Adm.hh/

No:gq&éé‘?ﬁ/ﬂﬁjﬂp Dated: 4 —29- 2<%/ el \9
Copy forwarded to the: -
1. Principal District and Sessions Judge, Reasi.
2 Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4. President, District Bar Association, Reasi.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7 Mr. Karan Singh , Advocate

...... for information and necessary action.

A\ ez

Reglstrar (Adm. )

2|8




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 9/5/,44// (¢ Dated: 4 9- 202

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Junaid Shakeel Malik

S/0 Shakeel Ahmad Malik

R/O Asnoor, Tehsil Damhal Hanji Pora, District Kulgam

vide Notification No0.922 dated 22.11.2019 has been declared as

Absolute/Final.

By Order b NM

i
(Mohammad Yasin Beigh)

Registrar (Adm.)
No:gqu-zQ/épﬁ//lﬂDated: Y- o09- 22 ﬂ\@
Copy forwarded to the: -
g Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.
4, President, District Bar Association, Kulgam.
5 CPC e-Courts High Court of J&K Srinagar for uploading on the

official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
2 Mr. Junaid Shakeel Malik, Advocate
...... for information and necessary action.

Rfstrar (Adm.)g

-




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ¥

NOTIFICATION

No: 7/?/&/(0 Dated: 4-09- 202,

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Rafee Rehman Najar
S/O Ab.Rehman Najar
R/O Chatrasoo Budroo, Bunpora Sallar, Anantnag

vide Notification No.501 dated 10.07.2018 has been declared as

Absolute/Final after condonation of delay.
)

A/./'
By Order N ~
: - SN
(Mohammad Yasin Beigh)

}zftrar (Adm. ﬂy
A

i 29&?%&/@/mated Y 09 203,

Copy forwarded é the: -

1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4. President, District Bar Association, Anantnag.

5] CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

T Mr. Rafee Rehman Najar, Advocate

...... for information and necessary action..

Reglstrar (Adm. )

Ll %

21 \@'




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
E O

NOTIFICATION

No:9/8 069—024/{@ Dated: o&-09-202/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Rafia Muzafer

D/O Mohammad Muzafer War

R/O Warpora, Rajmhlla, Tehsil Sopore, District Baramulla

vide Notification No.1749 dated 18.03.2020 has been declared as

Absolute/Final.

By Order b M",;\ e i

)
(Mohammad Yasin Beigh)
Registrar (Adm.
No:%?g)q 9-9 6//€6/ZPDated: Q=0 C}—— 2492 ﬂ\% '
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.
4, President, District Bar Association, Baramulla.
5 CPC e-Courts High Court of J&K Srinagar for uploading on the

official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Rafia Muzafer, Advocate
...... for information and necessary action.

n~\/‘*’%

Registrar (Adm.) J)

2|8




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %k

NOTIFICATION

No: ?/45/2.:;//,@: Dated: %-¢4- 222,

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Towseef Ul Islam
S/O Abdul Ahad Lone
R/O Khawaja Bagh, Tehsil & District Baramulla

vide Notification No.1685 dated 16.03.2020 has been declared as
Absolute/Final.

By Order
(Mohamma Yasin Belgh)

gistrar (Ad

L 'ﬁ‘y \6’

No: 34 913 —,?a//éé/lpDated: Y-09-202) 2]
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4, President, Bar Association, Baramulla.

2 CPC e-Courts High Court of J&K Srinagar for uploading on the

official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
5 Mr. Towseef Ul Islam, Advocate
...... for information and necessary action.

¥

F/-
nk/%%

Registrar (Adm.)

7:1]9




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ck sk

NOTIFICATION

No: 7.2 '/,24;;/.44 Dated: 04-49- 2.5

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Manzar Muneer
S/O Muneer Ahmad Peer
R/O Dooligam, Banihal, District Ramban

vide Notification No.458 dated 09.12.2020 has been declared as
Absolute/Final.

By Order VW
/‘, -

(Mohammad Yasin Beigh)

Registrar (Adm.dv
No:gq%ﬁ-_)ﬁ//fé//[/Dated: ()’9"—44’6203/' ﬂlg
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.
4. President, District Bar Association, Ramban.
5 CPC e-Courts High Court of J&K Srinagar for uploading on the

official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7o Mr. Manzar Muneer, Advocate
...... for information and necessary action.

. o i
Registrar (Adm.)

2’+J9




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok %

NOTIFICATION

No: 22/ 2/ 225, J# Dated: 24 29- 205

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Brighu Prashar
S/0O Joginder Sharma
R/O 35, Peermitha, District Jammu

vide Notification No.1648 dated 28.03.2019 has been declared as

Absolute/Final after condonation of delay.

By Order \/ - W

("’, -
(Mohammad Yasin Beigh)
egistrar (Adm.&’k
No: <G409-3S %@‘}/Zf Dated: Z §-c g 2ec)y 7;)\8
LR
Copy forwarded to the: -
. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.
4. President,District Bar Association, Jammu.
5 CPC e-Courts High Court of J&K Srinagar for uploading on the

official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
g i Mr. Brighu Prashar, Advocate
...... for information and necessary action.

Registrar (Adm.)




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k %k ok

NOTIFICATION

No: ZL C/Jaﬂ/) k.Dated: oY 49~ 202/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sanum Bukhari
D/O Ab Hamid Bukhari
R/O Village Kreeri, District Baramulla

vide Notification No.1628 dated 05.03.2018 has been declared as

Absolute/Final after condonation of delay.

By Order bw"' ot
e OV

(Mohammad Yasin Beigh)

Registrar (Adm.)

No: 29934- "///ﬂé/lpDated: 2Y-09- 224 e
/ /
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4, President, District Bar Association, Baramulla.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

s Ms. Sanum Bukhari , Advocate

...... for information and necessary action.

oz

ﬂ -
Registrar (Adm.)

b,

Al




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok k

NOTIFICATION

No: 722 f/gc—};/ﬂy/ Dated: 24-07- 223

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Zaid Bin Hamid
S/0O Abdul Hamid Wani
R/O Mallabagh, Bhagat-I-Shoora, Hamzah Colony, Eidgah, Srinagar

vide Notification No.823 dated 21.09.2019 has been declared as
Absolute/Final.

\
By Order L o
g - k/‘w M-
(Mohammad Yasin Beigh)

gistrar (Adm.
lt/ % \‘8

No: 2994.2-4/9 J@t )P pated: OY-29- 222

Copy forwarded/to ée: -

1. Principal District and Sessions Judge, Srinagar.

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Zaid Bin Hamid, Advocate

...... for information and necessary action.

y

o~

egistrar (Adm.

@



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k

NOTIFICATION

NO: 724 o/oen iy Dated: 24—29- 252,

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Fahad Nisar Khan

S/O Nisar Ahmad Khan

R/O New Colony, Badoo Bagh Khanyar, Hurairah Masjid, H.No.59,
Srinagar

vide Notification No.1265 dated 01.01.2019 has been declared as
Absolute/Final after condonation of delay.

By Order W‘ . g 3

-
(Moham Yasin Beigh)

RegErar (Ad
No: 399w -—_(’Z"/x%//ﬂ%ated: O 2§ 2s94 2R

7
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
S Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Fahad Nisar Khan, Advocate

...... for information and necessary action.

Reglstrar (Adm )

N %\




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
F* ok ok

NOTIFICATION

No: ?)fgzzoa/;/ka Dated: 94-09- 2%

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Syed Farhana Muneeb

D/O Mohammad Yousuf Shah

R/O Asthan Mohalla, Kakapora, District Pulwama

A/P Bemina, Firdous Colony H.No. 309, Srinagar

vide Notification No.893 dated 19.08.2017 has been declared as

Absolute/Final.

By Order -y k/af%/\

(Mohammad Yasin Beigh)

Registrar (Adm.)b,}
8
No:gqc?!?-f‘//ﬂé/[ﬂ)ated: 04*0[/’ 222/ ﬂ\
Copy forwarded to the: -
] Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Pulwama,
5 CPC e-Courts High Court of J&K Srinagar for uploading on the

official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7 A Ms. Syed Farhana Muneeb, Advocate
...... for information and necessary action.

A i
o ""‘-MA’
egistrar (Adm.)

b o

v 2 \8 '



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

NOTIFICATION

No: 7}53{,%94/%94 Dated: c¢-c2—5.>

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Syed Irfan Muhammad
S/O Syed Gh Muhammad
R/O Pachhar, Tehsil Rajpora, District Pulwama

vide Notification No0.954 dated 22.11.2019 has been declared as
Absolute/Final.

By Order b w%

’ g =
(Mohammad Yasin Beigh)
Registrar (Adm%
No: S99 45~ Qi/fgj/foated: Y09 2.y ) I@
Copy forwarded to the: -
8 Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Pulwama.

3. CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
y Mr. Syed Irfan Muhammad, Advocate
...... for information and necessary action.

]

_ o
Registrar (Adm.) D177 <

%) \Q



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok

NOTIFICATION

No: Z);L.az:zﬂ»/f/ﬂwDated: OY-89- 253

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Adil Rashid Bhat
S/O Abdul Rashid Bhat
R/O Akura, Mattan, Waguzarpora, District Anantnag

vide Notification No.1738 dated 18.03.2020 has been declared as
Absolute/Final.

By Ord T

(Mohammad Yasin Beigh)

Registrar (Admgv
No: .39 985- gl/ﬂi/{f’ Dated: 24-04- 202 21 \%

Copy forwarded /to the: -

1 Principal District and Sessions Judge, Anantnag.

2, Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Anantnag.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Adil Rashid Bhat , Advocate

...... for information and necessary action.

Registrar (Adm.) gl

3

ﬂ‘@




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥ % %

NOTIFICATION

No: Q-?&"a/,z:aq/«/m Dated: s/-259- 22/

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Zahid Igbal Ahmad Lone
S/O Gh Ahmad Lone
R/0 Village Wanpora, Tehsil Gurez, District Bandipora

vide Notification No.1664 dated 29.03.2019 has been declared as
Absolute/Final.

By Order k/ b m

ek
(Mohammad Yasin Beigh)
Registrag (Adm.)
No: 90 ¢cbo ~5’4//Q4/{fDated: O6~-6G- 202/ %\ﬂ
Copy forwarded té) tt/le: -
1= Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4, President, District Bar Association, Bandipora.

8 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Zahid Igbal Ahmad Lone, Advocate

...... for information and necessary action.

7

G

= .
Registrar (Adm.) N



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

NOTIFICATION

No: 6660)%>//@Dated: 03/9/ 2007

Y

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Qurait Ul Ain
D/O Ghulam Quadir Rather
R/O Buchroo, Rather Mohalla, Tehsil Chadoora, District Budgam

vide Notification No.767 dated 30.12.2020 has been declared as
Absolute/Final.

By Order %
i b@" ’L"OK

n "
(Mohammad Yasin Beigh)

Registrar (Adm.)
)\8
No: 39279~ O1/8 Yoarea: __03]9/ %07

Copy forwarded to the: -

1 Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4. President, District Bar Association, Budgam.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

i Ms. Qurait Ul Ain, Advocate

...... for information and necessary action.

g
Registrar (Adm.) 2"

e




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & ok

NOTIFICATION

No: 867 ?””@ated: 0>/ 9/ 32>

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Zarka

D/O Gh Hussan Bhat

R/O kralpora Bhag-I-Mehtab, Sekipora near Dhood Ganga Water Plant.
Tehsil B.K. Pora District Budgam

vide Notification No.779 dated 30.12.2020 has been declared as
Absolute/Final.

By Order \/ W‘"/,(Z’"A

~)* A\
(Mohammad Yasin Beigh)

l?}g/istrar (Adn&l
; 76p
No: 293 82 88/4&1 Z;Bated: Dﬁ/ﬁj 002

Copy forwarded to the: -

& Principal District and Sessions Judge, Budgam.

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Budgam.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the

official website. )
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Zarka, Advocate
...... for information and necessary action.

’ %
a K_/ %
Registrar (Adm.)

L m;’ﬁ\e-




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k ok ok

NOTIFICATION

No: EU/%/M/,?; Dated: g4-29- 2024

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Sayima Rafiq
D/O Mohammad Rafiq
R/O Vessu Qazigund, District Anantnag

vide Notification No.32 dated 15.09.2020 has been declared as
Absolute/Final.

By Order NW
. py

(Mohamiad Yasin Beigh)

Reiistras‘ (Adm.)

. A1

No: 67005&*9—(//&{}/(‘9 Dated: Jf~OF~_2221 9’6l |

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4. President, District Bar Association, Anantnag.

9. CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Ms. Sayima Rafiq, Advocate

...... for information and necessary action.

~ b”’%\/‘

Registrar (Adm.) &

9%\9 Pl



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* 3k ¥k

NOTIFICATION

No: 730&/;.7//;/@ Dated: s 09~ 2024

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Rabia Khursheed

D/O Khursheed Ahmad Baba

R/O Sheeri, District Baramulla

vide Notification No.536 dated 13.10.2014 has been declared as

Absolute/Final.

"

By Order \/m

—" ) ’(ft
(Mohammad Yasin Beigh)

R istr&i(Adm.)
Ef 568

No: &/a 074 ‘693//2¢/£PDated: 0669~ 257

Copy forwarded {o tﬁe: -

1% Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Baramulla.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

1 Ms. Rabia Khurshid, Advocate

...... for information and necessary action.

o
)’ b i 3'\ r(k(M
R/zﬁs/trar (Ads:)
-;e\@\a,\ :



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok %

NOTIFICATION

No: 73/4‘/;69;/m Dated: 54-09- 2>

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Rahul Sharma
S/O Ashok Kumar Sharma
R/O Village Gadwal Tehsil Vijay Nagar, District Samba

vide Notification No.1380 dated 30.03.2015 has been declared as
Absolute/Final.

By Order b e %

P
(Mohammad Yasin Beigh)

Refistraﬁn(;&dm.)
No: Foo4- %//f?ﬁ/lf Dated: &€-29- 227 268

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4. President, District Bar Association, Samba.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

1 Mr. Rahul Sharma, Advocate

...... for information and necessary action.

Registrar (Adm.) ]!

St

o’



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok *

NOTIFICATION

No: 92 o/5-5/ /24 Dated: s¢-g- 2-2/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Jaffer Ahmad Lone
S/O Ab. Rashid Lone
R/O Aloosa Kralpora Tehsil & District Kupwara

\"

ide Notification No0.1388 dated 29.12.2017 has been declared as

Absolute/Final.

By Order & L/‘w%/\

(Mohammad Yasin Beigh)
Rt;ﬁistrar (Adm.)
No: (/0"9(/"/6///2"/%ated: OL~09-222/ )’B\G
A

Copy forwarded to the: -

7 Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Kupwara.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

b 4 Mr. Jaffer Ahmad Lone, Advocate

...... for information and necessary action.
}
f
N//\
Reistrar (Adm.)

1%

248




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

No: 5?33420;.,/,?4 Dated: o609 220,

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Naziya Rashid
D/O Abdul Rashid Kakroo
R/O Abu Bakar Colony, Bemina, Srinagar

vide Notification No.558 dated 31.03.2021 has been declared as
Absolute/Final.

B M
y Order R k/‘o/‘ r)\,UK

(Mohammad Yasin Beigh)
Reﬁiftrar (Adm.)

AL

No: c/ﬁ /0]- gﬂ‘/ﬂ "I/ [PDated: O6-c9— e/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
Lo

4 Ms. Naziya Rashid, Advocate
...... for information and necessary action.
Registrar (Adm.)
g";g\@




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk ok

NOTIFICATION

No: B4 ag;a%/m Dated: g6-¢%- 222

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Fiza Mehraj

D/O Mehraj Ud Din

R/O Parray Pora, Mohalla Habib Colony, Srinagar

vide Notification No.782 dated 19.09.2019 has been declared as

Absolute/Final.

By Order M
y a3 P IRAE

(Mohammmad Yasin Beigh)

Registrar (Adm.)
D

- B
No: 90(/6-/?/ﬂ4/ﬂ’ Dated: 86— 99~ 2s>/ 2k
/ /
Copy forwarded to the: -
T Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
9
o 4/‘
-~ r)\fU

s Ms. Fiza Mehraj, Advocate
...... for information and necessary action.
Registrar (Adm.)
Q,L 7,6[8 ‘




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k

NOTIFICATION

No: ?ﬂzggcw/m Dated: o£-29- 222/

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of;

Ms. Isbah Qureshi

D/O Farooq Ahmad Qureshi

R/0O H.No.E4, Abau Bakar Colony, Bemina, Srinagar

vide Notification No.789 dated 19.09.2019 has been declared as

Absolute/Final.

By Order gy VW% L

(Mohammad Yasin Beigh)

Re istrg:iAdm.)

No: 94 //(57",75'/1%/£PDated: o6 - 069- 222/ '2,(:.\@
Copy forwarded to the: -

¢ Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7 i Ms. Isbah Qureshi, Advocate

...... for information and necessary action.

’

P

2k N
Registg(Adm.)

52)

kY




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k ¥

NOTIFICATION

No: ?ﬁ{a/lea/i}ﬂ/Dated: A6 ~ o) De2)

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Aaqib Mushtaq

S/O Mushtaq Ahmad Bhat

R/O Hawanand Chawalgam, Near Bye Pass Road, Tehsil & District
Kulgam

vide Notification No.764 dated 19.09.2019 has been declared as
Absolute/Final.

By Order \/wm

L
(Mohammad Yasin Beigh)

lizg’istrar (Adnb;./)’
No: &/0 A dS/A@/(‘%ated: £6-0Y- 229/ ')‘(49

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4, President, District Bar Association, Kulgam.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the

official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Aaqib Mushtaq, Advocate
...... for information and necessary action.

s

Registrar (Adm.) O\

Q"’e \Q‘

il




HIGH COURT OF JAMMU & KASHMIR AND LADAKH

AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

No:

¥ %k %

NOTIFICATION

?3}5}%»/@Dated: 06/9]) 20>

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Heena Sultan

D/O Mohd Sultan Lone

R/O Badwan Gurez, District Bandipora
A/P Magarmal Bagh, Saria Bala, Srinagar

vide Notification No.776 dated 19.09.2019 has been declared as
Absolute/Final.

)
By Order \/,M
i

No: (/5/9(/' [’/O/éf/cﬂbated: 06/9/

AK

(Mohammad Yasin Beigh)

%(stra dm )
26|0

Copy forwarded to the: -

3
2.
3.

4.
5

Principal District and Sessions Judge, Bandipora.

Secretary,

Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

President,

District Bar Association, Bandipora

CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
Ms. Heena Sultan, Advocate

for information and necessary action.

Reglstrar (Adm.)

26(‘8'

/

'_,J‘

D‘\ rcfk(



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No938 /& /Ll Dated: 04/9/2057

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Naveed Bukhtiyar
S/O Manzoor Ahmad Khaja Ganie
R/O Garkote Uri, District Baramulla

vide Notification No.38 dated 15.09.2020 has been declared as
Absolute/Final.

By Order k/wu;{v((xzﬁ/‘

~
(Mohammad Yasin Beigh)

egistrar (Adm.)

24\8
No: QOZQZ ¥ ﬂg[%gDated: oF /9/ 20>7

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4, President, District Bar Association, Baramulla

5 CPC e-Courts High Court of J&K Srinagar for uploading on the

official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

T Mr. Naveed Bakhtiyar, Advocate
-./""
K/ m

...... for information and necessary action.
L el
Registrar (ﬁm.)
. 2b\B

L



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k ok %

NOTIFICATION

No: 939 229/4 Dated: ©6/9/ 051

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Tehseena Akhtar
D/O Ab Rahim Bhat
R/O Naidkhai, Sonawari, Tehsil Hajin, District Bandipora

vide Notification No.833 dated 21.09.2019 has been declared as
Absolute/Final.

4
By Order 24
i 7 b w),:)\"{k
(Mohammad Yasin Beigh)

Ibqu(istrar Adm.)
9
No: 40146 </ 2t pated: 6/ ] 027 24

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Bandipora.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Tehseena Akhtar, Advocate

...... for information and necessary action.

/_’K/‘W%V\

Registrar (Adm.)

268 -




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok %

NOTIFICATION

No: g.4¢ ?/%»/@Dated: &t/ 7/ D057,

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Qurat Ul Ain

D/O Khushal Khan

R/0O Wazir Bagh, Tehsil South, District Srinagar

vide Notification No.727 dated 19.09.2019 has been declared as

Absolute/Final.

By Order %

(Mohammad Yasin Beigh)
gistrar (Adm.)

il®
No:UO/ff-él/‘D?/MDated: 06/‘3/%;, 1l
Copy forwarded to the: -
- Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

g CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7 e Ms. Qurat Ul Ain, Advocate

...... for information and necessary action.

. b NR’;\(OKIVI

o
Registrar (Adm.)

L e



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% %k ¥

NOTIFICATION

No: 7% 9} )0}’/27 Dated: 06/9 ] 20>/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Masoom Mumtaz Khan

S/O Feroz Ahmad Khan

R/O New Colony, Molvi Stop Lal Bazar, Tehsil Eid Gah, Srinagar

vide Notification No.742 dated 19.09.2019 has been declared as

Absolute/Final.

)
By Order K/ wm

o~
(Mohammad Yasin Beigh)
Reﬁ’is:tragifAdm.)
~ 18

No: L/D/()Q’“ 68/&/%ated: o /(N 20 . o
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

i Mr. Masoom Mumtaz Khan, Advocate

...... for information and necessary action.

- \/W%

Registrar (Adm.)

T




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
Kk

NOTIFICATION

No:?9>;7 W/@ated: 68/ ) Do

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Bushra Qayoom Zargar
D/O Abdul Qayoom Zargar
R/O Munawarbad near Flour Mill Bar Bar Shah, Srinagar

vide Notification No.1113 dated 10.01.2020 has been declared as
Absolute/Final.

By Ord L -y
y Order rﬁ\/’w 0\,&(’

(Mohammad Yasin Beigh)

Re istragh(fdm.)
No: [/ 0/67 :'er/@/%ated: Oé /‘9/ Df):)/f 7’6‘@

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2 Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Bushra Qayoom Zargar, Advocate

...... for information and necessary action.




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok

NOTIFICATION

No: ?9%(07720’7'//2; Dated: 06/9/ 209;

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Asifa Ali
D/O Ali Mohd Dar
R/O New Colony Sangam, Tehsil Bijbehara, District Anantnag

vide Notification No.1002 dated 09.01.2020has been declared as
Absolute/Final.

T
By Order ' VW

)
(Mohammad Yasin Beigh)

Registrar (Adm.)

g7 Y
No: 90/76“8?'//4/(P0ated: 08 /C?/Dﬂ o ’ ‘
Copy forwarded to the: -

\

1. Principal District and Sessions Judge, Anantnag

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Anantnag.

5] CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

1. Ms. Asifa Ali, Advocate

...... for information and necessary action.

\/“’W

3
Registrar (Adm.)

e




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok %

NOTIFICATION

No: 444 6) 2o>/2ZiDated: 04 /9/ 2057

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Nadima Akbar

D/O Mohd Akbar Sofi

R/O Brar, Chinar Colony, Bandipora

A/P Police Housing Colony, Qamarwari, Bemina, Srinagar

vide Notification No.934 dated 22.11. 2019 has been declared as
Absolute/Final.

By Order \/ NJ"’/XV/\

) N\
(Mohammad Yasin Beigh)

R gistraﬁq(ﬁAdm.)

No: (/0/83' ‘8@/@/@ Dated: {é/?/ )6937 . 7’6%5

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Bandipora.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7 Ms. Nadima Akbar, Advocate

...... for information and necessary action.

) NIE
Reglstrgiti (Adm.)
7/6\@

[




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k¥

NOTIFICATION

No:‘?uf‘??%”//% Dated: 26/9/ 205,

/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Umaiya Khatlani
D/O Athar Hussain Khatlani
R/O Friends Colony ‘A’, Lane No.1,H.M.T, House No.35, Srinagar

vide Notification No.1156 dated 10.01.2020 has been declared as
Absolute/Final.

By Order uwm

e
(Mohammad Yasin Beigh)

Regjstrar (Adm.)
L,
No: Llolqa’qé/'%/@Dated: o/ ﬁ/%} 7’5\9

Copy forwarded to the: -

it Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5] CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

o Ms. Umaiya Khatlani, Advocate

...... for information and necessary action.

Registrar (Adm.) a3igy

L b




o

HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% k ¥

NOTIFICATION

No: 96 Gyoj/pDated: _06/9 ] 057

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Omar Rashid Marazi
S/O Abdul Rashid Marazi
R/0O Court Road Dewan Bagh, Baramulla

vide Notification No.1076 dated 10.01.2020 has been declared as
Absolute/Final.

!
By Order oy k—/‘w\%

)
(Mohammad Yasin Beigh)
Rfftrar (Adm.)
No: L/O/@-?rwg/&/éﬁated: 06/9/ 201y
Copy forwarded to the: - ’
g Principal District and Sessions Judge, Baramulla..
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4, President, District Bar Association, Baramulla.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

Ts Mr. Omar Rashid Marazi, Advocate

...... for information and necessary action.

=) o JJ; ok A
Registrar (Adm. D

9,’/9?’?\&1%\ .



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 94 5/@4/@ Dated: 97/09/202/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. S. Arshad Hussain Andrabi

S/O Gh. Mustafa Andrabi

R/O Ratnipora, Peer Mohalla, Tehsil Kakappora, District Pulwama
A/P 180-A, Purshotam Building Subash Nagar, Jammu

vide Notification No.1567 dated 10.03.2020 has been declared as
Absolute/Final after condonation of delay.

P usl
By Order . 07&(06‘/3/‘
(N@lammad Yasin Beigh

egistrar (Adm.)

No: "fO L9 Q—Sgé/fg/épated: v, 7’/6” 9/20>/

Copy forwarded to the: -

s Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4.  President, District Bar Association, Pulwama.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the

official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7 i Mr. S. Arshad Hussain Andrabi, Advocate
...... for information and necessary action.

S
L
> ! b/v-»’
Tﬁifjar (Adm.) el



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k ¥ k

No“1Y 7 iM/@Dated: 04[] 2>

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Maqsood Ahmed
S/O Hakim Din

R/O Village Draba, Tehsil Surankote, District Poonch

A/P Nowabad, Sunjawan Rod Near India Cake House, Jammu

NOTIFICATION

vide Notification No.1337 dated 02.01.2019 has been declared as
Absolute/Final.

By Order et m

(Mohammad Yasin Be%h)

egistrar (Adm.)
Lo ™
248\ M|

No: (4020"’]-"0&[}@/ Dated: Oé/‘?/W

Copy forwarded to the: -

1 Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Poonch.

B. CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
TS Mr. Maqgsood Ahmed, Advocate
...... for information and necessary action.

S T
=y B vl
Registrar (Adm.)qjb A3

Laggp by



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok K

NOTIFICATION

No:Gy86) >0 //iDated: £/ 9 [>05/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Nuzhat Shabir

D/O Shabir Ahmad Shah

R/0 H.No0.4700, Adipora, Sopore, Baramulla

vide Notification No.1904 dated 16.03.2018 has been declared as

Absolute/Final.

By Order M
(Mohammad Yasin Beigh)

Re istraglAdm.)

No: ;/02//‘/3/&/éﬂ!:)ated: &/ 7/ 2007 ‘VG’\Q

Copy forwarded to the: -

i ¥ Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4, President, District Bar Association, Baramulla.

8. CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

T Ms. Nuzhat Shabir, Advocate

...... for information and necessary action.

: aw%
‘I:igyiitgr(A/dn‘l.) NtsEd
=




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ¥

NOTIFICATION

No:Z4 g} lo}//ﬂyDated: 06/9 / >/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Amandeep Singh
S/O Vijay Singh
R/O Muthi, Rakwalan, Tehsil & District Kathua

vide Notification No.1837 dated 15.03.2018 has been declared as
Absolute/Final.

By Ord %
y Order . bwﬁ\’ﬂ v

(Mohammad Yasin Beigh)
Registrar (Adm.)

No: (/027/@*)5/&2,70&%: 66/9/ 2027 7/6\9

Copy forwarded to the: -

Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4, President, District Bar Association, Kathua.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

1 Mr. Amandeep Singh, Advocate

...... for information and necessary action.

" \_/‘N)\;\-%‘M

Registrar (Adm.
Q,, %68




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% %k Xk

NOTIFICATION

No: g5 Z} 200//4 Dated: 06/9/ >0>7

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Deepak Kumar Khokhar
S/O Madan Lal
R/O Village Adlehar, Bishnah, District Jammu.

vide Notification No.165¢ dated 28.03.2019 has been declared as
Absolute/Final.

By Order 2 b‘”%w

(Mohammad Yasin Beigh)
Rfifistl;ar (Adm.)
™My
No: C{O 2%/‘%0/4/%&@: 66/7/1097 ‘ ’)'6\%
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Deepak Kumar Khokhar, Advocate

...... for information and necessary action.

Registrar (Adm.)
L Y



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

NOTIFICATION

No: 95/27 W//f; Dated: ©6 /o /2027

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Abilash Magotra

S/O Ram Rattan

R/O Village Chak Rakwalan, District Udhampur

A/P LIG, 69, Phase-1 Housing Colony, Udhampur

vide Notification No.1627 dated 28.03.2019 has been declared as

Absolute/Final.

By Ord o '

(Mohammad Yasin Beigh)
Registrawdm.)

)0
No: [/'/013’0 ”}6/&%&: O’A /q/ 2007 | é\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

v 8 Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4, President, District Bar Association, Udhampur.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

y 8 Mr. Abilash Magotra, Advocate

...... for information and necessary action.

oy o, o r(k(—M
Registrar (Adm.)

>




HIGH COURT OF JAMMU & KASHMIR AND LADAKH

AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

& % %k

NOTIFICATION

No:%@c;;'w«//g Dated: o€ /9 [>627

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mohd Yaseer Choudhary
S/O Mohd Shabir
R/O Swari, Koteranka, Rajouri

vide Notification No.1683 dated 29.03.2019 has been declared as
Absolute/Final.

By Order

i

(Mohammad Yasin Beigh)

Copy forwarded to the: -

1.
2
3.

4,
5

o

Principal District and Sessions Judge, Rajouri.

Secretary,

Bar Council of India, New Delhi.

Refis/trar (Adlt,).
56

No: /0237 ‘515/'25/5/) Dated: _0%6/9/ 20"

\@

Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

President,

District Bar Association, Rajouri.

CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.

Mr. Mohd Yaseer Choudhary, Advocate

for information and necessary action.

Registrar (Adm.)

0,
7)6)9

A

oV,

’

h/-"

A ¥



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

No: 353 5) W/%Dated: 6 /9 /207

/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Nabeela Nissar
D/O Sheikh Nissar Ahmad
R/O Mukhta Pukhari, Vichar Nagh, Tehsil Eid Gah, District Srinagar

vide Notification No.816 dated 20.09.2019 has been declared as
Absolute/Final.

By Order Py \/’Nm \

(Mohammad Yasin Beigh)

l@igistrar (Adm.)
No: Y02 74-(o /'&/5/ Dated: O{/ 97 ‘}Q\G

21 D7
Copy forwarded to the: - Y
T Principal District and Sessions Judge, Srinagar.
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

9. CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

1 Ms. Nabeela Nissar, Advocate

...... for information and necessary action.

’

et

A ;
Registrar (Adm.y>' 7

268



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

NOTIFICATION

No: OJIV;} M}’//«i@ated: 0e/9/ 057

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Deep Daler Singh Kulzem

S/O Amarjit Singh

R/O Village Thickerian Tehsil R. S. Pura, District Jammu

vide Notification No.1652 dated 29.03.2019 has been declared as
Absolute/Final.

By Order : k/ww:g\ Y ad

)
(Mohammad Yasin Beigh)

lta/gistrar (Adlgli

No: L/Olr/—r}/@/%ated O{/Q/ >/O>7 7/5\8

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7 8 Mr. Deep Daler Singh, Advocate

...... for information and necessary action.

’

N>

%g.istrar (Adng:./) &l sild

L I} 5\8



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok 3k

NOTIFICATION

No: 956 9)20x/k, Dated: o3/ 9/ 2021,

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

~-Mr. Shubam Kapoor
S/O Sunil Kapoor
R/O Kapoor Residence, Ward No. 4, Adarsh Colony, Udhampur

vide Notification No.1771 dated 30.03.2019 has been declared as
Absolute/Final.

u-" *
By Order A uw ')\’“k'w

E : (Mohammad Yasin Beigh)

ReEtrar (Adm.) Oa,,,

N9
No: ('/ 0 2&!4//&‘5/(/ Dated: 0F%/9/2027 . ¥
Copy forwarded to the: -
1. Principal District and Sessions Judge, Udhampur.

74 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next
- issue of Government Gazette.

4, President, District Bar Association, Udhampur.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

i Mr. Shubam Kapoor, Advocate

...... for information and necessary action.

JEEh
Registrar (Adm.)




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 453 6] 2/2Dated: _02/9/ 50>y

i

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Tania Sharma

D/O Satish Sharma

R/O H.No. 176, New Plot, Near State Motor Garage, Jammu
A/P H.No. 347 Ward No. 39 Patoli Mangotrian, Jammu

vide Notification No.1691 dated 30.03.2019 has been declared as

Absolute/Final.
By Order g k/wfg]’okr)/\
(Mohammad Yasin Beigh)
Registrar (Adm.)
| 2)\
No: tfﬁpfﬂyqﬁ/&,/(ﬂated: D2/ />0 >y :
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, J&K High Court Bar Association, Jammu. -

Loy CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Tania Sharma, Advocate

...... for information and necessary action.

\k/”‘/

/j
Registrar (Adm. )0\

5

7/7)@




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥ ok k

NOTIFICATION

No: 988 ) so/py Dated: 07/ 9/ 545/

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of;

Ms. Varnika Gupta

D/O Rajesh Gupta

R/O Ward No.17, Friend’s Colony near Kidzee School,Omarah,
Udhampur

vide Notification No.1699 dated 30.03.2019 has been declared as

Absolute/Final.

By Order k/w“' g | sz
" D\

(Mohammad Yasin Beigh)

Rzgi/strar (Adm.)(l%
No: Y0239- 300/ e _ 87/ 9 [305, #) \9

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4, President, District Bar Association, Udhampur.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the

official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Varnika Gupta, Advocate
...... for information and necessary action.

/—,\//

Registrar (Admi’/



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k ok 3k

- NOTIFICATION

No:%fq;)laﬂ/@Dated: O?L/")/ 205/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sahib Thakur
S/0O Raj Singh
R/O Wazir House Kalika Nagar, Kundrarian, Katra, Reasi

vide Notification No.1735 dated 30.03.2019 has been declared as
Absolute/Final.

v, .
By Order e k/wm

(Mohammad Yasin Beigh)

Riﬁtrar (Adm.)
No: 0030(/ ’/O/[){/@Dated: Y ;’L/C?/ 202/ 7/(] \Q

Copy forwarded to the: -

1 Principal District and Sessions Judge, Reasi.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Reasi.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the

official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Sahib Thakur, Advocate
...... for information and necessary action.

A
gistrar (Adm.)
s,

7\




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

NOTIFICATION

No: %0;220)%24 Dated: ©7/9/2¢>

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Eijaz Ahmad Malik

S/O Haron Rashid Malik

R/O Boh, D.H.Pora, District Kulgam

vide Notification No.27 dated 16.05.2019 has been declared as

Absolute/Final.

o -
By Order 5 \/w Al »(fk’m

(Mohammad Yasin Beigh)

Rgg/istrar (Aqu?ﬁw
No: 903//"/7'/24/(/)03'@(]: 07’/5}/}0}/; 7;]\@

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi.
% Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4. President, District Bar Association, Kulgam.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

- Mr. Eijaz Ahmad Malik, Advocate

...... for information and necessary action.

E:éistra Adm.) O K
A




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

NOTIFICATION

No: 96/ ?/m/ﬂ, Dated: _02/ 9/ 20>

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Zahid Miyan

S/O Mohd Amin Wani

R/0O Wani Mohalla, Diver Tral, District Pulwama

vide Notification No.1663 dated 29.03.2019 has been declared as

Absolute/Final.

oA Y\

(Mohammad Yasin Beigh)
Registrar (Adm.@b
18
o: ated: 2HN f
No: Y02(8-2y /Dy [y pates: _OF/ 9/ 263
Copy forwarded to the: - h
T Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.
4. President, District Bar Association, Pulwama.
B CPC e-Courts High Court of J&K Srinagar for uploading on the

official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
T. Mr. Zahid Miyan, Advocate
...... for information and necessary action.

A
S \/ N,.)\/,c'(k"y)
Registrar (Adm.) |

%)9

']




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k ok 3k

NOTIFICATION

No:962 @(/}w)/’/ﬂg Dated: @?/ q ) 20>/

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Faheem Wani

S/O Ishtiyaq Ahmed Wani,

R/O H.No.192, Nursing Garh, Srinagar

A/P H.No.103, Allah Villa, Jehangir Colony, Baghat-E-Barzulla,Srinagar

vide Notification No.129 dated 17.06.2019 has been declared as
Absolute/Final.

By Order et \/WVJ;\,«Z’V\

(Mohammad Yasin Beigh)

R(ii,strar (Adm.%‘/

No: 9099'5’5//@/4&Dated: O?/Q/ 2007 y") \Q

Copy forwarded to the: -

" Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

i 5 Mr. Faheem Wani, Advocate

...... for information and necessary action.




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok 3k

NOTIFICATION

No: 942 S229/Dated: 07/G />0>7.

J

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Anu Kumari
D/O Ram Paul
R/O Ward No.4, House N0.96, R.S. Pura, Jammu

vide Notification No.123 dated 17.06.2019 has been declared as
Absolute/Final.

)
By Order \/ W

e
(Mohammad Yasin Beigh)

Ejgistrar (Adm.)
No: 10232354/ ) vates:. O 7 / U730, "ﬂ\g

Copy forwarded to the: -

D)
. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

i Ms. Anu Kumari, Advocate

...... for information and necessary action.

: bwm‘ =
Registrar (Adm.)
‘»’1\9-




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* 3k ok

NOTIFICATION

No: 9 4y allo)f/gDated: O2/3)>05/

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Dalvinder Kumar
S/O Bachiter Singh
R/0O Vill Bhadrore, Tehsil & District Jammu

vide Notification No.103 dated 17.06.2019 has been declared as
Absolute/Final.

By Order Jron, Vwm

(Mohammad Yasin Beig
Registrar (Adm.)

No: (-/053(7“ L/f/%Dated: 0 ;7'/ 9/ Dﬂyg‘ 7/’1 \Q

Copy forwarded to the: -

p Principal District and Sessions Judge, Jammu.
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

T- Mr. Dalvinder Kumar, Advocate

...... for information and necessary action.

)

\ et

el
Registrar (Adm.) D)0 ad

7]



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* sk ok

NOTIFICATION

No: %@(72@’//@ Dated: 07/9/>0%7

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Akhil Tandon
S/0O Deepak Tandon
R/O H.No.39, Bakshi Nagar, Jammu

vide Notification No0.452 dated 02.07.2018 has been declared as
Absolute/Final.

By Order M
y Y k/rw AT

(Mohammad Yasin Beigh)

R(?i,istrar (Adm.)g)y/

No: 40244 ’j)’//@/éﬁ pated: _ 07/ 9/ 2057 '7/7\&;}
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Akhil Tandon, Advocate

...... for information and necessary action.

e

' D
Registrar (Adm.)

L

= A0




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok 3k

NOTIFICATION

No: 966 97203//@4Dated: 62/9/ 20>,

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Tariq Ahmad Mir

S/0O Ab. Rahim Mir

R/O Bagbal, K.B. Pora, D.H.Pora, Kulgam

vide Notification No.847 dated 17.08.2017 has been declared as

~ Absolute/Final.

By Order \/ A W

~ )’
(Mohammad Yasin Beigh)

Rﬁistrar (Adm.&/

&

No: 6/0555‘5_9}/’%/5/)Dated: OZ’/‘?/ 20/ fm\

Copy forwarded to the: - e

1, Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

2 Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Kulgam.

2 CPC e-Courts High Court of J&K Srinagar for uploading on the

official website.
0. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
[ Mr. Tariq Ahmad Mir, Advocate
...... for information and necessary action.

Registrar (Adm.i/

2 \9»'




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

NOTIFICATION

No: 96?;)%%24 Dated: O07/9) 2034

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Rohit Paul Sharma
S/0O Krishan Paul Sharma
R/O Ward No.3, H.No.81, Tehsil Katra District Reasi.

vide Notification No.815 dated 01.03.2013 has been declared as
Absolute/Final.

— )"
(Mohammad Yasin Beigh)

X)g:trar (Adm.)

No: Yb>b0o 65/&/{//0ated 07/67/ do2) \

Copy forwarded to the: -

{ B Principal District and Sessions Judge, Reasi.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Reasi.

9. CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
e Mr. Rohit Paul Sharma, Advocate
...... for information and necessary action.

Y- WW’

Ylefistrar (Adm.) o10& Y]

7\




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

NOTIFICATION

No: 96@2110)1{/&/ Dated: O3/ 9/ >0/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Fareha Wani
D/O Riaz Ahmed Wani
R/O Wani Mohall, Ghat, Tehsil & District Doda

vide Notification No.1549 dated 03.03.2018 has been declared as
Absolute/Final.

o
By Order g k/wm

(Mohammad Yasin Beigh)
Registrar (Adm.)

vo: 0267 250 o _07/9/ 5027 4

Copy forwarded to the: -

ik Principal District and Sessions Judge, Bhaderwah.

. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Doda.

S CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Fareha Wani, Advocate
S = for information and necessary action.

fgis&ﬁn.@ﬁ(m

7/'?\9




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: ¢4 ?m;_/@Dated: 67/9) 0.

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Vishal Singh
S/O Ramesh singh
R/O Mandi Kheri, Samba

vide Notification No.1332 dated 12.12.2017 has been declared as
Absolute/Final.

By Order S ‘ ad
g - eI
(Moham Yasin Beigh)
Registrar (Adm.)

No: 5/05570"(90/2‘!/Q¢Dated: 0#/9/ 2057 71 \@

Copy forwarded to the: - ‘

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Samba.

b CPC e-Courts High Court of J&K Srinagar for uploading on the

official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Vishal Singh, Advocate
...... for information and necessary action.

Tl?agistrar (Adm.) D) &



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% sk sk

NOTIFICATION

No: Qyo;}wf/égDated: 07 /39) d05/ )

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Mr. Zaid Ali Wani

S/0O Shoukat Ali Wani

R/O Victory Manzil, Raj Bagh, Srinagar

vide Notification No.01 dated 01.04.2013 has been declared as

Absolute/Final.

L
By Order S k/,wo\/'(((f

(Mohammad Yasin Beigh)
Registrar (Adm,)

|

No: QOB&)‘@@/&/&Dated: O?/Q/DO)/ L/\ 9;)\&

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4 President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Zaid Ali Wani, Advocate

for information and necessary action.

o

el

glstrar Adm )r

)2




HIGH COURT OF JAMMU & KASHMIR AND LADAKH

AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

NOTIFICATION

No: 9%/ C;)W/ﬂé Dated: 07/9/ >0

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Ishfaqg Ahmad Yatoo
S/O Mohammad Yousuf Yatoo
R/O Rakhi Shilvath, Sumbal, District Bandipora

vide Notification No.441 dated 09.12.2020 has been declared as
Absolute/Final.

Bv Ord /
Ao

(Mohammad Yasin Beigh)

Registrar (Adm&w

No: C/O%@@ qf/WC/Dated O?—/‘?/Dﬂwﬂ \

Copy forwarded to the: - !

i Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi.

3, Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4, President, District Bar Association, Bandippora.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Ishfag Ahmad Yatoo, Advocate

...... for information and necessary action.

,.,.\//

Registrar (Adm.)

[ %\




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k

NOTIFICATION

No: 97> (‘/5] o/ Dated: 07/ 9/ %0

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Iqra Manzoor
D/O Manzoor Ahmad Wani
R/O Kadalbal Pampore, District Pulwama

vide Notification No.445 dated 09.12.2020 has been declared as
Absolute/Final.

ST
By Order =Ll k/\o"‘svofK

(Mohammad Yasin Beigh)

ljf;gistrar (Adm.ﬁy
No: (./O b DB'%/W@ated: 07! 9] 202/ \ ‘ﬂ\@

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.
2: Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4, President, District Bar Association, Pulwama.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Iqra Manzoor, Advocate

...... for information and necessary action.

Registrar (Adm.i;

?:)\@'




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k k

NOTIFICATION

No: 92> 7) M»/éf Dated: ©7/9/ >0/

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Ansa Ishtaq

D/O Ishtaq Ahmad Zogi

R/O Saraf Kadal, Killi Masjid, Saraf Kadal , Tehsil Khanyar, District
Srinagar

vide Notification No.418 dated 09.12.2020 has been declared as
Absolute/Final.

By Order b %
y s A

(Mohammad Yasin Beigh)
Registrar (Adm.) %,)/

No: L/Dg(?fé 'éﬂf/é/ﬁﬂ)ated: 07‘/7/ 3@):1 7”\\8

Copy forwarded to the: -

1, Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4 President, District Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the

official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
Ts Ms. Ansa Ishtaq, Advocate
...... for information and necessary action.

)

\__Zt

e
Registrar (Adm.) o)

b
ﬂ\%‘




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ¥

NOTIFICATION

No: 5’7’55’/}?@/¢4>Dated: L —9-202)

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Naurina Ashraf Khan
D/O Mohammad Ashraf Khan
R/O Bongam, Shopian, Mir Mohalla, District Shopian

vide Notification No.1777 dated 08.05.2020 has been declared as
Absolute/Final after condonation of delay.

By Order \/,oﬂ/ ,)-\,M gt

(Mohammad Yasin Beigh)
egistrar (Adm.ﬁﬁ/
02729 les) AL
No: —78 |24 ))- yDated: 6-9-202] 2 \
Copy forwarded to the: -
1. Principal District and Sessions Judge, Shopian.

2, Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.
4. President, District Bar Association, Shopian.
5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
¥ 4 Ms. Naurina Ashraf Khan, Advocate
...... for information and necessary action.

1

o
e 0’\’\ f{j’k(M

l@:gistrar (Adm.)ry




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: C}?‘/? 2> fpgDated: _0Z/a/ 3557

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Tahira Bashir

D/O Bashir Ahmad Sheikh

R/O Gureiz, District Bandipora

A/P Nowpora Bandipora, Naaz Colony Bandipora

vide Notification No.157 dated 18.06.2019 has been declared as
Absolute/Final.

By Order k—/w«”" ()],OK”V‘

)
(Mohammad Yasin Beigh)
Reg@s’t/rar (Adm.)Qb/
No: 0410~t8/ K4 /Lp pated: _ O 7/ 9207, ,}’”%
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bandipora.
2. Secretary, Bar Council of India, New Delhi.
3, Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4, President, District Bar Association, Bandipora.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
Tn Ms. Tahira Bashir, Advocate
...... for information and necessary action.

o ﬁ:’w
e D\
Registrar (Adm.)

%

. ﬂ\%




HIGH COURT OF JAMMU & KASHMIR AND LADAKH

AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 92.5 €) 20/2Dated: 07(9/ 0>,

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mudasar Ahmad Dar
S/0 Mohmad Magbool Dar
R/O Marval Kakapora, (Goore Mohalla), District Pulwama

vide Notification No0.929 dated 22.11.2019 has been declared as

Absolute/Final after condonation of delay.

By Order bw C)\

(Mohammad Yasin Beigh)

istrar (Adm.)
ﬁ/ '§‘€7\9

No: qo(//?*)’B/‘Qé/LpDated o072/ 9/ l03//

Copy forwarded to the: -

1
2.
3.

4
3.

Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.
President, District Bar Association, Pulwama.
CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
Mr. Mudasar Ahmad Dar, Advocate
...... for information and necessary action.

" k/
Reglstrar (Adm. )

./

7)P

gyl




'\

HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 476 g}wﬁz/égDated: 07/9/ 305

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Nasiha
D/O Bashir Ahmad Dar
R/O Nowgam Bonpora, near Masjid Noor, Srinagar

vide Notification No.715 dated 19.09.2019 has been declared as
Absolute/Final.

By Order \/“Mm

—: o)
(Mohammad Yasin Beigh)

Registrar (Adm.)
L X

No: 10U 2Y—20 /& ) pated: _07-/ 9/ 0 A
Copy forwarded to the: -

I Principal District and Sessions Judge, Srinagar.

& Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next

issue of Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Nasiha, Advocate

...... for information and necessary action.

s S
7 - M31,df( W
Tgistrar (Adm.)

, b,

m[%,




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k¥

NOTIFICATION

No: 976 /0} sorlPated: 077/ 207

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Bisma Rasool
D/O Gh Rasool
R/O Ellahi Bagh, “B”, Gulbahar Colony, Rangpora, Srinagar

vide Notification No.21 dated 15.09.2020 has been declared as
Absolute/Final.

e 7’ wi)\’dky‘

(Mohammad Yasin Beigh)

gistrar (Admi/
, .
No: QOQ%ZS”C/?/&;/QDated: 07'/3/ 22105 2’5]/\8

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Bisma Rasool, Advocate

...... for information and necessary action.

»

i

P
Registrar (Adm.) V&



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥ %k 3k

NOTIFICATION

No: 2729 y/lsDated: ©2/9) 5057 -

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Farrukh Mushtaq Sheikh
S/O Mushtaq Ahmed Sheikh
R/O Mohalla Fardiya Near Masjid Noor , Doda

vide Notification No.684 dated 29.12.2015 has been declared as
Absolute/Final.

By Order O\%
P 1%
(Mohammad Yasin Beigl;}

Registrar (Adm.)ky

No: QDC{ 57“3?'/»43/Clbated: 07‘/57/ 2027

LY

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delnhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Bhaderwah.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Farrukh Mushtaq Sheikh, Advocate

...... for information and necessary action.

el
21

g :
Registrar (Adm. 21404




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok &

NOTIFICATION

No: 979 ;) 21 /0y Dated: OF/ 9/ 0%

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Shaziya Jaffar
D/O Mohd Jaffar Dar
R/O Hamdania Colony Bemina Srinagar

vide Notification No.942 dated 22.11.2019 has been declared as
Absolute/Final.

By Order _ &/WW ‘

V]
(Mohammad Yasin Beigh)

Registrar (Adm.)gn/
No: Lfaf-/l/f—r/l/ﬂz/qﬂ)ated: o7 /7/%)7 7/{'\@

Copy forwarded to the: -

1z Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Srinagar.

o CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
745 Ms. Shaziya Jaffar, Advocate
...... for information and necessary action.

0*’*/

Eeéistr Adm.) OVU

.

2’)\@



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: %]6;) 2oty Dated: ©7/9/ 2057

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Showkeen Rashid

D/O Abdul Rashid Rather

R/O Dardpora, District Budgam

vide Notification No.440 dated 04.09.2013 has been declared as
Absolute/Final.

By Order k/w m

) -

(Mohammad Yasin Beigh)
Ref;i,strar (Adm.)gy
No: (/05/5) ‘f@/&/%ated: 0%/7/ 2051 .ﬂ\@
Copy forwarded to the: - -
1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4, President, District Bar Association, Budgam.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the
official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
78 Ms. Showkeen Rashid, Advocate
...... for information and necessary action.

- bw \U{(M

Registrar (Adm,) O

%’) \Q




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 96/ g Y0x /04 Dated: 07/9/ >0>1

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Irfan Firdos
S/O Mir Firdos Ahmed
R/O Mir Mohalla, Qasba Baghat Janglat Mandi, District Anantnag

vide Notification No.525 dated 02.08.2016 has been declared as
Absolute/Final.

By Order o /%/\

(Mohamm asin Belgh)
Re strar (Adm. )Dh,
2%

No: (—'/0 Y39 ‘égj/%/wbated: 0 ;71/9/ )’O>7

\8

Copy forwarded to the: -

i Principal District and Sessions Judge, Anantnag.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Anantnag.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the

official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
Ts Mr. Irfan Firdous, Advocate
...... for information and necessary action.

o N

ﬁstrar (Adm. )

7,7]8‘




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

J

S04 *
No:?&ﬂ/ﬁe/&!ﬁ Dated: © 2/9/29%7 -

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Peerzada Abid Hussain

S/O Late Peer Mohd Syed

R/O Chowgam, Devsar, Kulgam
A/P Chehlan Herpora Kulgam

vide Notification No.821 dated 12.02.2016 has been declared as
Absolute/Final.

)
By Order VWW

/"' .
(Mohammad Yasin Beigh)

Rﬁg/istrar (Adm.)
No: lfo 66 J’)j/zf/@ated: 679 2057 fy’)\@

Copy forwarded to the: -

1, Principal District and Sessions Judge, Kulgam.

Z. Secretary, Bar Council of India, New Delhi.

8 Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Kulgam.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the

official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7 Mr. Peerzada Abid Hussain, Advocate
...... for information and necessary action.

s N%M
lgle/gistrar (Adngi
2\
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